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INTRODUCTION 

I Ishwar Singh Chairperson of the Commuttee on the Welfare of Scheduled 
Castes Scheduled Trbes and Backward Classes havmng been authorized by the 
Commuttee पा this behalf present this Report on the followmng matters 

@) On the reservation/representation in recruitment & promotion 1n the 
Government services to the Scheduled Castes Scheduled Tribes and 
Backward Classes 

) On the mmplementation of फिट Central/State Government s Schemes 
for the Welfare of the Scheduled Castes Scheduled Trbes and 
Backward Classes 1n the various departments 1 ¢ Revenue & Disaster 
Management Department, Transport Department, Health & Family 
Welfare Department, Development & Panchayats Department, 
Agriculture and Farmers Welfare Department and Welfare of 
Scheduled Castes Scheduled Trbes and Backward Classes 
Department 

(1) On the various matters thereon the Commnuttee took the suo moto 

cogmzance and examme 1e the matter of 100 100 sq yard plots 
allotted/not  allotted/dispossessed to the Scheduled Castes & 
Backward Classes matters of atrocities caused agamnst SC Categories 
to provide the smart phone/ laptop/ tabs to the school going students 

belonging to SC ST & BC Categones and the fund of component 
plan not utiized for the Welfare of Scheduled Castes Categories हट 

() on the Vartous representations/complants furmished by the aggrieved 
persons 

The Commuttee examined the Admimstrative Secretanies their representatives 
of various Departments and Supermtendent of Police alongwith concerned District 
Attorney and District Welfare Officer of vanous districts referred m the Report 
Accordingly the Report 1s based on फिट replies furmshed by the concerned 
Departmenis/Autonomous Bodies explanations and clarfications received durmg 
deliberations etc The paragraph (s) recommendations (s) which have not been mcluded 
m this Report have been dropped/disposed off by the Commuttee after fully satisfied 
from the replies submutted by the concerned departments A bref record/proceedmgs of 
each meeting has been kept separately in the Haryana Vidhan Sabha Secretaniat 

The Committee wishes to express (ला thanks to the Administrative 
Secretaries their representatives of the vanous Departments and Supermtendents of 
Police alongwith concerned District Attormes & District Welfare Officers of various 
Dustricts referred पा the Report who appeared before the Committee for oral 
exammation 1n regard to the matters explained above from (1) to (1v) 

The Commuttee 15 thankful for the whole hearted and unstmted co operation 
extended by the Hon ble Speaker/Secretarv/Officer of the Commuttee and staff etc 

Place ChandJ‘fiarh, ISHWAR SINGH 
Dated The 8" March, 2021 CHAIRPERSON



[ 
A\
l 

'
/
f
i
,
.
.
,
l
w
 

REPORT 

The Commttee on the Welfare of Scheduled Castes Scheduled Tribes and 

Backward Classes for the year 2020 2021 was constituted on 3™ June 2020 by the 

Hon ble Speaker autherized by the House on 8 motion passed by the Haryana 

Legislative Assembly m 15 sitting held on 21% February 2020 लि nomunating the 

Members of the Commuttee and also for appomting the Chamrperson of the said 

Commuttee Shr1 Ishwar Singh, ML A was appomted as Chairperson of the 

Commuttee by the Hon ble Speaker 

The Commuttee held 45 sittings till the date of finalization of the Report 

The first meeting of the Commuttee held on 9™ June 2020 was addressed by 

the Under Secretary who explained the scope and functions of the Commrttee प्रा detail 

The Chawrperson while thanking फिट Hon ble Speaker for nominating him as the 

Charrperson of the Commuttee and also assured that with the cooperation of the other 

Members and Officer/officials, the Commuttee will work a lot for improving of down 

trodden sections of the society 

The Commuttee decided to examme the recommendations/observations given 

by the previous Commitiee while examming the Agnculture and Farmers Welfare 

Department and Welfare of Scheduled Castes Scheduled Tribes and Backward Classes 

Department which are mentioned ता फिट previous forty third report (2019 2020) 

1 To exammne the matters m respect of reservation/representation पा 

recruitment/promotion m the Government Services 100 100 sq vard plots allotted/not 

allotted/dispossessed etc (0 the Scheduled Castes & Backward Classes 85 well 85 

implementation of the Central/State Government s schemes for the welfare of the said 

categories the Comnuttee decided to examune the following departments which were 

selected by the previous Commuttee during his tenure of the year 2019 2020 

) Revenue & Disaster Management Department 

(1)  Transport Department 

()  Health & Farily Department 

(=v)  Development & Panchayats Department 

2 To examine the matters of atrocities caused against फिट Scheduled Caste 

categories 16. crime caused/ rate of conviction/ acquittal/compensation/pendency under



mnvestigation and पा the Hon ble Courts etc  for which the Additional Chief Secretary 

to Govt Haryana Home Department, Director General of Police and all Superintendent 

of Police posted at District Headquarter were asked to supply फिट requisite information 

by the previous Committee the present Commuttee decided to examine the 

Supermtendent of Police alongwrth concerned District Attormes & Social Welfare 

Officers of all Dustricts on the reply furmished by the representatives of Home 

Department before oral examination of the Director General of Pohice Haryana 

3 To examine the matter regardmg utiization of funds of component plan 

relating to the reserved categones the present Commuttee selected the following 

departments 

0 Public Works (B&R) Department 

() Irmgation and Water Resources Department and 

(1) Agriculture and Farmers Welfare Department 

The Committee directed to the officials to place the matenal already received 

from the Seclected Departments before the Commuittee and the necessary 

matenial/mformation for the use of फिट Commuttee also be called from the concerned 

Departments



WELFARE OF THE SCHEDULED CASTES, SCHEDULED TRIBES AND 
BACKWARD CLASSES DEPARTMENT 

The Commuttee orally examine the representative of Welfare of the Scheduled 
Castes and Backward Classes Department on 18 12 2019 m respect of implementation 
of the Central/State Government s Schemes running 1 the State for the Welfare of 
Scheduled Castes Scheduled Tribes and Backward Classes categories The Committee was not satisfied with the reply of the department and recommended that for the 
awareness of the people of such concerned categories every such schemes alongwith 
detail of beneficianies should be placed on the Notice Board outside of each District 
Headquarters The Commuttee further recommended that the department be asked to reconsider the matter and supply the destred complete 1nformation to the Committee within period of one month 

In response to the letter dated 13% March 2020 the department supphed the reply vide letter dated 20 03 2020 regarding activities and achievements of the 
department 1n respect एव schemes of Central/State Government were placed before the 
Committee The Commuttee was agam not satisfied with the information supphed by the department and the department agam supplied the updated reply on dated 10 07 2020 and the same was placed before the Commuttee 1n 1ts meeting held on 05 08 2020 m which the Principal Secretary to Government, Haryana and Drrector of satd department were orally exammed पा respect of schemes applicable m their department for the Welfare of Scheduled Castes and Backward Classes but the Committee was not satisfied agam with the part of the reply of the department Moreover The Commuttee 
recommended that an amount of Rs 51 000/ awarding as financial assistance under the 
scheme of Mukhya Mantr1 Vivah shagun yojna be increased as amount of Rs 71 000/ 
and where an amount of Rs 11,000/ as financial assistance are bemg awarding to the famihes of Backward classes for the marriage of thetr daughter be increased ता amount of Rs 31000/ The Commuttee further recommended and directed to the departmental representative to furmsh the requsite updated rest of mformation 1 respect of every 
such scheme 1n detail as well as number of application recerved budget allocated & released and utilized 1n the matters एव atrocities smee last 3 years 

Now vide memo dated 05 02 2021 the department supplied the updated reply 
पा. respect of remammng nformation by mntunating that the proposal on the recommendation of the Committee has been sent to the Government and as and when approved the same by the Government necessary action will be taken accordingly 

In comphance of above recommendations the department supplied the reply 
which was placed before the Commuttee held on 17 02 2021 The Commttee satisfied 
with the reply of the department however on receiving the approval of the Government 
on the proposal of the department the Committee may reconsider the matter 10 
subsequent meetmgs



The detailed reply furashed by the department 15 reproduced as under 
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Total Population of the State 

S C Population m the State 

%age of SC population 

Total No of Viliages in Haryana 

Villages having 40 percent or more 

SCs Poputation 

Literacy Rate of the State 

Literacy Rate of SCs 

253 51 lacs (Rural 65 12 % + Urban 

34 88 %) 

51 14 1805 (Rural 22 53 % + Urban 

1576 %) 

20 17% of the State Population 

6841 

843 

Male Female Total 

84 06% 65 93% 75 55% 

75 93% 56 65% 66 85% 

Summary of Budget and Expenditure for the year 2020 21 

fl In lacs 

_ Approved | Exp Upto 31122020 %eage 

Budget Online 

State Plan 2225 2762000 9897 93 3584 

(Revenue) 

Shared Basis Schemes 4028 00 1396 94 34 68 

Centrally Sponsored 342510 21178 618 

(100%) 2225 Revenue 

Recurring 16476 24 10559 46 64 09 

Total of 2225 Revenue 51549 34 m 11 m 81 

4225 Caprtal Outlay 57020 21 60 379 

Grand Total (Revenue + 5211954 22087 71 n 38 

Capital) 

(
W
i
t



Welfare of Scheduled Castes & Backward Classes Department, Haryana 

Rs In Lacs 

Name of Scheme Approve | Exp Upto | %age | Remark 
d Budget | 31 12 2020 

Onhne 

2225 —Revenue 

I Talonng Trammg (0 Scheduled 13500 n 00 H 00 
Castes widows/ Destitute 
women/girls and opeming एव New 
Kalyan Kendras 

2 | Financial Assistance for Higher 1900 00 36050 1897 
Competitive entrance 
examination to SC/BC candidates 
through private mstitutions 

3| Dr Amedhkar Aawas Yojna 5000 00 117950 23 59 

4 | Mukhya Mantr1 Viwah Shagun 11000 00 589709 536l 
Yojana 

5 | Admumstrative Subsidy to 87500 37125 4243 
Haryana Backward Classes & 

Economically Weaker Section 
Kalyan Nigam 

Admimistrative Subsidy to 1000 00 450 00 4500 
Haryana Scheduled Caste 

Finance & Dev Corporation 

7| Dr Ambedkar Medhavi Chhatara | 4000 00 158065 3952 
Yojna 

Up Gradation of the typing and 100 00 H 00 00 
data entry skill of the SC/BC 
unemployed youth through 

computer 

n Research & Studies 5000 m 00 m 00 

10 | Financial Assistance to 5000 1800} 3600 
Institutions/Societies belonging 
to Scheduled Castes/Backward 
Classes 



Welfare of Scheduled Castes & Backward Classes Department, Haryana 

Rs In Lacs 

Name of Scheme Approve 

d Budget 

Exp Upto 

31122020 
Onhne 

%age Remark 

H Celebration of Birth Anmversary 
of great saints Dr B R. 
Ambedkar Guru Ravidas 

Maharishi Balmik: and Sant 
Kabir Das Jayantis Scheme 

100 00 094 ‘ 

12 Vimukt GhumantuJati Vikas 

Board 

150 00 m “ 

13 Establishment of Haryana Kesh 

Kala and Kaushal Vikas Board 

150 00 m “ 

14 Estabhishment of Haryana State 
Commussson for Safai 

Karamchans 

m 40 00 3636 

15 Per formancce linked 
outlay(PLO) for Department of 
Welfare of Scheduled Castes & 
Backward Classes Department 

3000 00 ‘ H 

Total Revenue 27620 00 9897 93 m- 84 

Shared Basis Schemes 

16 Babu Jagjivan Ram Chhatrawas 
Yojna (for boys) (50 50) 

200 00 m w 

17 Construction of Hostels for OBC 

Boys & Girls (50 50) 

200 00 m “ 

Machinery for implementation 
of PCR Act, 1955 and SC/ST 
(Prevention of Atrocities) Act, 

1989 (50 50) 

18 Legal Assistance 106 00 165 156 

H Mukhyamantr1 Samayk Samrasta 
Antanjatiya Vivah Shagun Yojna 

1400 00 63576 4541 
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Welfare of Scheduled Castes & Backward Classes Department, Haryana 

Rs In Lacs 

Name of Scheme Approve | Exp Upto | %age | Remark 
d Budget | 3112 2020 

Onhne 

20 | Monetary relief to the vicims of | 1800 00 748 73 W 60 
atrocities 

21} Encouragement awards to 50 00 ‘ 00 1200 
Panchayats for their outstanding 
works 

22 | Debates & Semunars on removal 12 00 070 583 
of untouchability 

23 | Publicity of schemes 5000 410 820 

24| Pre Matric Scholarship Scheme 200 00 ' 00 H 00 
for Other Backward Classes 
students (50 50) 

25| Dr Ambedkar scheme of pre 10 00 ‘ 00 H 00 
matric & Post Matric scholarship 
for DNTs (25 75) 

Total of 2225- Shared Basis 4028 00 139694, 3468 
Schemes 

100% Centrally Sponsored - 
Schemes 

26 | Pre Matric Scholarshup to 50000 m 00 W 00 
Scheduled Castes students 

27| Up Gradation of Mer1t of 2500 m 00 " 00 
Scheduled Castes & Scheduled 
Tribes 

28| Babu Jagjivan Ram Chhatrawas 100 00 fl 00 m 00 
Yojna 

29 Post Matric Scholarship to Other 500 00 211 78 4236 
Backward Classes Students 



Welfare of Scheduled Castes & Backward Classes Department, Haryana 

Rs In Lacs 

Name of Scheme Approve | Exp Upto | %age | Remark 
d Budget | 31 122020 

Onhne 

30| Award of Pre Matric Scholarship 010 " 00 H 00 
to Children whose parents are 
engagged पा unclean occupation 

31 | Subsidy for traditional schemes " 00 fl 00 W 00 
such as Dairy Piggery and other 
schemes 

32 | Post Matre1 Scholarship to 2000 00 m 00 fl 00 
Scheduled Caste Students 

Special Central Assistance 

33 | Skill Development Programme 300 00 n 00 “ 00 
Various field for Scheduled 
Castes 

Total Centrally Sponsored W 10 21178 618 

Schemes 

Recurring 

34| Post Matric Scholarship to SC 12230 80 8018 78| 65356 

Students 

35| Head Quarter Staff 812 60 38218 4703 

36| District Staff 2824 00 1904 29 6743 

37| Establishment Antyodaya 100 00 8181} 81 81 
Bhawan 

38 | Pre exammation Traming Centres 97 60 73101 7490 

for 30 Candidates 

39| Staff for Hostel for Pre matnc 99 24 4638| 4674 

Scholarship to children whose 

parents are engaged पा unclean 
occupation 



Welfare of Scheduled Castes & Backward Classes Department, Haryana 

Rs In Lacs 

Name of Scheme Approve | Exp Upto | %age | Remark 
d Budget | 31 12 2020 

Onlne 

40 Setting up of Hostel for DT 26 50 12621 4762 
Students at Jind 

41| Staff for B C Comnussion 185 50 4030] 2173 

42| Staff For SC Commussion 100 00 m 00 m 00 

Total Recurring 1647624 1055946| 6409 

Total of 2225 -Revenue 51549 34 22066 11 m 81 

4225 -Capatal Outlay 

43 | Share Capatal to Haryana 25000 2160 864 
Backward Classes & 
Economically Weaker Section 
Kalyan Nigam 

44 | Construction of Kalyan Bhawan 20 00 m 00 m 00 

45 | Share Capatal to Haryana 020 ‘ 00 H 00 
Scheduled Caste Finance & Dev 
Corporation (51 49) 

E Nanay1 Deshmukh scheme for 200 00 m 00 fl 00 
construction of hostels (25 75) 

47| Per formancce linked 100 00 ' 00 " 00 
outlay(PLO) for Department of 
Welfare of S Cs S Ts and other 
B Cs (WSB-PLO CAP) 

Total of 4225 Capital Qutlay 57020 2160 379 

Grand Total (Revenue + 5211954 2208771| 42.38 
Capital) 
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Mukhya Mantr1 Viwah Shagun Yojana 

Under this scheme financial assistance 15 being given for the mamage of guls 
from all sections of the soctety Under the said scheme the the amount 15 provided 
whuch 15 as follows 

E 

No 

Category Financial 

Benefit 

For the marmage of widows/divorced/orphans/destitute women 

and destitute children and thewr girls from all sections of society 
(Annual income less than Rs 1 00 lakh) 

Rs 51000 

For the marriage एव girls belonging to Scheduled Caste Declared 

Caste / Tapparivas caste living below poverty line 
Rs 51000 

For sportswomen (any caste/any mcome) who have participated 
m at least one out of 26 Olympic games 16 Non Olympic games 
and 22 tournaments) 

Rs 31000 

For फिट marriage of girls belonging to persons living below the 
poverty line of the general class and backward classes 

Rs 11000 

For the marnage of girls from all secttons of the society 

(including scheduled castes and backward classes) who have less 
than two and a half acres of agricuttural land or whose annual 

mcome 15 less than Rs 1 00 lakh 

Rs 11000 

in Mass marriage (at least 10 pairs) financial assistance given to 

the couple 1f one of the couple 15 resident of Haryana 

Rs 51000 

Divyagjan 1) If both of the couple (husband and wife) are 
Drvyagyan 2) If one of the couple (husband or wife) 15 Divyagjan 

Rs 51000 

Rs 31000 

(Rs 1n lakhs) 

Year 
Budget Expenditure No of Beneficiaries 

2019 20 
10000 00 9894 89 29498 

0 (0 31 12 2020 
2020 21 

11000 00 5820 51 17767 

2 Dr B R. Ambedkar Aawas Naveemkaran Yojana 

An amount of Rs 50 000 15 being given as a grant to BPL famihies of Scheduled 

Castes//Denotified Tribes and Tapriwas Jatis for repatr of their houses which were 

constructed at least ten years ago and need repair provided that they have not taken 

benefit under the scheme of repair of houses from any other Department 



# 
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(Rs 1 lakhs) 

Year Budget Expenditure No of Beneficiaries 

2019 20 4956 00 4283 00 8566 

2020 21 5000 00 1115 50 2231 
(Up to 31-12 2020) 

3 Mukhyamantr: Samayk Samrasta Antarjatiya Vivah Shagun Yojana 

In order to promote communal harmony nter caste marriages are encouraged 
Under this scheme both the spouses should be citizen of Indra and one of the spouse 
should be Scheduled Caste and he/she should be a permanent resident of Haryana State 
An amount of Rs 2 50 lacs 1s provided as mcentive 10 the married couple 

(Rs m lakhs) 

Year Budget Expenditure No of Beneficiaries 

2019 20 658 00 648 48 435 

2020 21 1400 00 52725 267 
(Up to 31-12-2020) 

4 Monetary Relief (0 फिट Victims एव Atrocities 

In case an atrocity 15 commutted upon the member of Scheduled Castes by other 
than Scheduled Castes and for the implementation of Scheduled Castes and Scheduled 
Trbes (Prevention of Atrocities) Act 1989, financial assistance ranging from Rs 
85 000 to Rs 8 25 1805 15 provided to compensate the victums for financial damages like 
loss of property grievous hurt, murder rape and temporary & permanent ncapacitation 

(Rs 1m lakhs) 

Year Budget Expenditure No of Vietims 

2019 20 1400 00 1366 57 963 

2020 21 1800 00 686 43 566 
(Up to 31 12 2020) 

5 Legal Aud- 

Under this scheme, Legal Assistance of Rs 11 000 00 1s provided to Scheduled 
Castes persons for defending their legal casese of exploitation by landlords and 
¢jectment from land etc 

(Rs m lakhs) 

Year Budget Expenditure | No of Beneficiares 

2019 20 150 138 13 

2020 21 106 00 165 15 
(Up to 31 12 2020) 
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6 Debates and Semnars for removal of Untouchability 

Debates and seminars are orgamized at state and district level to sensitize 
different functionaries of the State Government about the problem of Scheduled Castes 
and also to apprise them about the provision un PCR Ac 1955, SCs & STs Prevention 
of Atrocity Act 1989 and SCs & STs (PoA) rules 1995 

(Rs पा lakhs) 

Year Budget Expenditure No of Semmars 

2019 20 300 253 5 

2020 21 1200 “ 69 — 

p to 31 12 2020 

7 Encouragement Award to Panchayats 

Panchayats for their outstanding work 1n the field of development and welfare of 
Scheduled Castes are awarded with 50 000 The willages having maximum population 
of Scheduled and have participated 1 Swachh Bharat Abhiyan are eligible for this 
Award 

(Rs 1n lakhs) 

Year Budget Expenditure No of Panchayats 

2019 20 12 50 “ “ 

2020 21 50 00 सा 00 12 

p to 31 12 2020 

3 Fmancial Assistance to Institutions/Societies belonging to Scheduled Castes 

and Backward Classes- 

To construct/repair/ renovate the butldmg and purchasing the material for library 
computer etc for community/social/educational purpose the financial assistance of 
Rs 2 00 1805 15 provided 

(Rs पा lakhs) 

Year Budget Expenditure No of Societies 

2019 20 3000 2000 10 

2020 21 5000 18 00 - 

p 10 31 12 2020 

9 Dr Ambedkar Medhavi Chhattar Sanshodhut Yojana 

To encourage the Scheduled Castes and Backward Classes students and to make 
them enable to compete the students of other societies an msensitive ranging from Rs 

8000 00 to Rs 12,000 00 pa 1s provided to SC students after passing फिट 10* 12" & 
Graduation Level exammation and having admussion 1n higher class Similarly,
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Backward Classes students are also provided incentive of Rs 8 000/ on passing of 
Matric class and having admission 1 higher class The incentive 15 provided after 
securing prescribed percentage of marks under scheme The annual income of the 
parents does not exceed Rs/ 4 00 lacs 

(Rs m lakhs) 

Budget Expenditure No of Beneficiaries 
Year 

2019 20 383230 3453 46 20479 

2020 21 5000 00 1580 65 19150 

pto31 12 2020 

10 Post Matric Scholarship Scheme for Scheduled Castes students 

Under the scheme Scheduled Caste students studymg in Post Matric classes are 
awarded scholarship ranging from Rs 230 to Rs 1200 PM 85 Maintenance Allowance 
Besides this the students are also reimbursed compulsory non refundable fees provided 
annual income of the parents/guardians should not exceed Rs 2 50 lacsp 8 

(Rs m lakhs) 

Budget Expenditare No of Beneficiaries 
Year 

2019 20 538612 3029 88 27995 

2020 21 14230 80 6018 78 43641 

p to 31 12-2020 

Note - As per demand of implementing department, the budget has been allotted 

11  Post Matric Scholarship Scheme for OBC students 

Under the scheme Other Backward Classes students studymg m Post Matric 
Classes are awarded scholarship ranging from Rs 160 to Rs 750 pm From the year 
2015 16 the Children of widiws students of BPL famuly among the OBC and orphan 
and destitute students are retmbursed compulsory non “efundable fees Further from the 
year 2017 18 25 percent of the tmtion fees or Rs 5000 whichever 1s less 15 provided 
The annual mcome of the parents/guardians should not exceed Rs 1 50 lacs p a For फिट 
year 2020 21 annual income of Rs 2 50 Lacs has been fixed 

(Rs 1n lakhs) 

Year Budget Expenditure No of Beneficiares 

2019 20 460 00 85 64 6079 

2020 21 500 00 21178 25265 

p to 31 12 2020) 

Note As per demand of amplementing department, the budget has been allotted
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12  Fmancial assistance for higher competitive entrance examinations to SC and 

BC candidates through private mstitutions 

The क्षाण of this scheme 15 to provide free coaching to SC and BC aspirants to prepare 

themselves for various competitive/entrance exams such as Civil Services Exam, 

Banking/ Railway/SSC/HTET /CGL & NEET/JEE etc The income cetling under the 
scheme 1sRs 250 lacspa 

(Rs 1 lakhs) 

Budget Expend:ture No of Beneficiares 
Year 

2019 20 1000 00 32400 397 

2020 21 1900 00 360 50 800 

(Up to 31 12 2020 

13 Babm Jagnvan Ram Chhattrawas Yojana 

Government of India provides 100 percent central assistance for 
construction/expansion of hostel for SC girls m Central/State Umversities and 

Government Institutions Central assistance on 50 50 share basis 15 provided for 
construction/expansion of existing hostel for SC boys students to the State Government 

and the Central and State Universities over and above expenditure of proposal 15 borne 
by the mstitute/state Govt In these hostels scheduled caste students are provided free 
residential facilities 

{Rs पा lakhs) 

Year Approved Budget | Expenditure No of Hostels 

2019 20 “ 00 “ 00 0 

2020 21 30000 “ 00 — 

(Up to 31 12 2020) 

Note Release has not been recerved from Gol 

14  Taldormg Tramng to Scheduled Castes and Backward Classes widows/ 

destitute women/girls 

Under this scheme Scheduled Castes & Backward Classes girls and 
widows/destitute women are provided one year प्रदाता wherem Rs 600/ per month 85 
stipend and Rs 300/ p a for raw matertal 15 each framee A new sewing machine 1s also 
provided free of cost to each tramnee At present, 47 commumty centers are operation 1n 
the state 

(Rs m lakhs) 

Year Budget Expenditure No of Tramees 

2019 20 137 00 50 14 1450 

2020 21 135 00 
p 10 31 12 2020 

R
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Note -Due to Covid 19 (Corona), no Talormmg Traimng Centre could not be open 

15  Up gradaaon of typmmg and data entry skill of the SC and BC unemployed 
youths through computer trainmg 

The scheme namely Up gradation of the typing and data entry skill of the SC 
and BC unemployed Youths through computer was started from the year 2009 10 
under the scheme unemployed youths belonging to SC and BCs whose annual farmily 
mcome does not exceed Rs 150 lacs pa are provided one year computer and data 
entry traming through Hartron Centre During the tratming stipend of Rs 250 pm per 
tramee 1s also provided 

(Rs 1n lakhs) 

Year Budget Provision | Expenditure | No of Beneficiaries 

2019 20 550 454 234 

2020 21 100 00 " 00 - 

(एफ to 31 12 2020) 

Note -Due to Covid 19 (Corona), Trammung Centre has not been provided to the 

trainees 

16 Creaton of Employment Generation Opportumties by settmg up 

Employment Oriented Institutes/Traimng Programmes 

A scheme namely Creation of Employment Generation Opportunities by setting 

up Employment Ornented Institutes/Traimng Programmers was started from the year 
2009 10 with a motive to provide employment opportumties to Scheduled Castes 
candidates Under this scheme Scheduled Castes persons whose family mcome does 
not exceed Rs 2 50 lacs pa are provided short term tramung for different trades like 
driving, paramedical automobiles food processing शत hostess etc During the traiung 
stipend 15 also provided to the tramnees Earlier, the scheme was implemented through 
Technical Education Department but from the year 2018 19 the Govt has decided to 
run the scheme through private mstitute impaneled by the National Skill Development 
Corporation (NSDC) 

(Rs 1 lakhs) 

Year Budget Provision Expenditure No of Beneficiaries 

2019-20 m 00 “ 00 “ 

2020 21 “ 00 “ 00 — 

(Up to 31 12-2020) 

Note - The scheme has been transfer to Skill Development and Industrial Tramnmg 
Deptt
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17 Up gradation of Ment of SC and ST students 

Tt 1s ४ 100 percent Central assistance scheme for arranging coachung for SC/ST 
students studying m class 9™ to 12 Under this scheme special coaching 15 provided to 
prepare students for competitive examinations for access to professional courses The 
main objective of this scheme 15 to upgrade the merits of SC/ST students by providing 
facilites for all around development through education m School Presently this 
scheme 1s running 1 Shri Mad Bhagwat Geeta Senior Secondary School Kurukshetra 

(Rs 1n lakhs) 

Year Budget Provision Expenditure | No of Beneficiaries 

2019 20 1500 075 03 

2020 21 2500 “ 00 “ 

(Up to 31 12 2020) 

18  Construction of Hostel for OBC boys and Girls 

The Government of India released 90 percent & 60 percent Central Assistance 

for construction of OBC Gurls & Boys hostels पा Government mstitutions respectively 
90 percent Central Assistance for construction of OBC Girls & Boys hostels प्रा Central 
Umversities 15 also provided Construction cost 15 calculated on CPWD/PWD rates and 
as per norms specified by Government of India 

(Rs m lakhs) 

Year Budget Provision | Expenditure No of Hostels 

2019 20 “ 00 m 00 _ 

2020 21 200 00 “ 00 — 

(Up to 31 12 2020) 

19  Celebrations of Birth Anmiversaries of Great Samnts, Dr B R Ambedkar, 
Guru Ravidas, Maharishi Valmila and Sant Kabir Das Jayantis Scheme 

State Government has decided to orgamize State Level Functions every year to 
commemorate the anmiversaries of great saints Sant Kabir Mahansh1 Valmiki and Guru 
Ravidas Besides thus birth anmversary of Dr B R Ambedkar will 8150 be celebrated 

(Rs m lakhs) 

Year Budget Provision Expenditure 

2019 20 100 00 39 56 

2020 21 100 00 094 

(Up to 31 12 2020) 
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20  Pre-Matric Scholarship for SC students studying पा IX and X class 

The State Govt has adopted the scheme from 2015 16 The Scholarship 1s 
awarded to the SC student studying m IX and X classes @ Rs 225/ per month for 10 
months and adhoc grant of Rs 750/ per annum to day scholar and Rs 525/ per month 
for 10 months and adhoc grant of Rs 1000/ per annum to the hostellers Income ceilling 
under the scheme 15 Rs 2 50 lacs per annum 

(Rs 1n lakhs) 

Year Budget Provision | Expenditure | No of Beneficiaries 

2019 20 “ 00 m 00 “ 

2020 21 “ 00 " 00 — 

p to 31 12 2020 

Note Proposal has not been recerved form School Education Department 

21 Scheme of Pre-matric Scholarship to the OBC students 

Pre Matric Scholarship for the benefit of children belonging to weaker section 
amongst OBCs was formulated ता the year 1998 99 The Scholarship 15 awarded to the 
student of these commumities Under the scheme the Govt of India provides 50% 
Central assistance to State Rs 100/ per month for 10 months are given to day scholars 
पा class [ to X Rs 500/ per month for 10 months are given to hostelers 1n class 11T to 
X In addition to this an adhoc grant of Rs 500/ per student per annum to all students 
Income ceiling under the scheme 15 Rs 2 50 per annum The State Govt has adopted 
the scheme from 2015 16 

(Rs पा lakhs) 

Year Budget Provision Expenditure No of Beneficiaries 

2019 20 “ 00 “ 00 _ 

2020 21 “ 00 “ 00 — 

(Upto31 12 
2020 

Note Proposal has not been received form Secondary & Elementry Education 
Department 

22 Pre-Matric Scholarship to फिट Children of those engaged 1 occupation 
mvolving cleamng and prone to health hazards 

Under the scheme Scholarship 15 being provided to the children of those who are 
enlghaged m cleaning and prone to health hazards programmes studying m 1* to 
107 classes at the rate of Rs 225/ pm as scholarship for ten months and amount of 
Rs 750/ as annual adhoc grant In addtion to this an amount of Rs 700/ pm as 
scholarship for ten months and adhoc grant of Rs 1000/ per annum 15 provided to the 
hosteller students This scheme 15 implemented through Education Department
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(Rs पा lakhs) 

Y. Budget Expenditure No of Beneficiaries 
ear Provision 

2019 20 “ 00 “ 00 “ 

2020 21 “ 00 सा 00 '.. 

p to 31 12 2020 

Note - No application has been received 

23  Centrally Sponsored Scheme of Dr Ambedkar Pre Matric and Post Matric 

Scholarship for DNTs 

The Govt of India has introcuced the Centrally Sponsored Scheme of 

Dr Ambedkar Pre Matrci and Post Matric Scholarshp for DNT's from 16 04 2017 with 
the objective to improve the educational empowerment एव DNTs who are not covered 
under SC/ST/OBC category The Scholarship of Rs 1000/ per student for 10 months 
from Class I to VIII and Rs 1500/ per student for 10 months from class IX to X 15 

provided for Pre matric Simultaneously Scholarship ranging from Rs 230 to 1200 per 
month for 10 months 1s provided to the DNT students studymng ता Post Matnc 

Scholarship The students whose family income 15 less than 2 00 lacs per annum wall be 
eligible for the scholarship The ratio of State and Centre Govt would be 25 75 for 
funding under the Scheme 

(Rs 1 lakhs) 

Year Budget Provision | Expenditure | No of Beneficiarnes 

2019 20 “ 00 “ 00 — 

2020 21 " 00 n 00 _ 

(Up to 31 12 2020) 

(*due to non avairlability of candidates) 

24  Centrally Sponsored Nanaji Deshmukh Scheme of Construction of Hostels 

for DNTs Boys and Girls 

The Centrally sponsored Scheme for Construction of Hostels for DNT Boys and 
Gurls 15 bemng mmplemented to address the problem of educational backwardoess of 
DNTs Therefore the Scheme was mitiated with 8 view to facilitate continuation of 
education by students belongimng to DNTs The hostels would be constructed 85 an 
addition support to the existing hostels for the SC/OBC and General category students 
Preference 15 given to mtegrated hostels (which are part of established educational 

mstitute) over stand alone hostels The Central Govt provides Rs 3 00 lacs per seat for 
hostel and Rs 5000/ per seat for furniture The students whose family income 15 less 
than Rs 2 00 lacs per annum will be eligible लि admussion 1nto the hostels
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(Rs 1 lakhs) 

Year Budget Provision | Expenditure | No of Beneficiaries 

2019 20 “ 00 “ 00 " 

2020 21 “ 00 “ 00 — 

p to 31 12 2020 

Note - No proposal has been recerved 

Reservation Policy 

At present quantum of reservation vide instruction dated 15 07 2014 and after 
enactment of Haryana Backward Classes (Reservation पा Services and Adnussion पा 
Educational Institutions) Act, 2016 1s as under 

Sr 

No 

Category Percentages of Reservation 

1 Scheduled Castes 20% for class I पा पा & IV posts पा Direct Recruttment 
20% for class पा & IV post प्रा Promotion 

Backward Classes BC(A) 
11% प्रा Class I & पा posts 1n Direct Recruitment 

16% पा Class गा & TV posts m Direct Recrustment 

BC(B) 
6 % 1 Class I & व posts था Direct Recrintment 
11% 1n Class पा & IV posts i Direct Recruatment 

BC(C) 
6 % 1 Class I & पा posts 

10% 1 Class वा & 1४ posts 

(Hon’ble Punjab and Haryana High Court has stayed पीट 

operation of reservation for BC(C)) 

Ex Servicemen 5% Honzontal Reservation 11 class I & H posts 

14% Honzontal Reservation m Class ITI & IV posts 

(7% General 2% SC 2% BC Block A' & 3% BC Block 'B") 

4 [Elgible  Sports|3% Horizontal Reservation 01 class I and पा 

Persons 10% Homzontal Reservation m class IV पा. Direct 
Recruitment 

5 | Physically 3% Honizontal reservation n class I, दा, पा and IV posts tn 

Handicapped Direct Recruttment 

3% for class I & II post m Promotion 

I Economical Drrect Recnutment 
Weaker Section | 10% for class I and II posts 

10% 1n class III & IV posts 

(vide Cluef Secreatary notification dated 25 02 2019) 
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Category wise Backlog as on 31 03 2016 

The category wise backlog vacancies reserved for Scheduled Castes employees 

पा Government departments/Semi Government Departments Boards and Corporations 

as per information available with the department 85 on 31 03 2019 15 85 under 

Group A | GroupB | GroupC | GroupD 

Scheduled Caste 

Departments (36) 34 36 285 243 

PSUs (32) “ n 237 280 

Commussionet/DCs(15) “ n 15 7 

Total m “ 537 m 

Backward Classes 

Departments (36) 4 22 331 201 

PSUs (32) 11 4 290 625 

Commissioner/DCs(15) n “ 1 19 

Total n “ m m 

Last on major aclievements of the department 

For overall development of De notified Tribes Haryana Vimnkt Ghumantu 
Jati Vikas Board had been constituted by the State Government and the board 
has started functioning 

To mmprove the art of hair grooming and kaushal vikas among the profession 
Haryana Kesh Kala and Kaushal Vikas Board had been constituted and the 
Chairman and members of the board has also been appomted 

To redress the grievance of Safa1 Karamcharies Haryana State Commussion 
for Safa1 Karamcharies had been constituted 1n the State 

Haryana State Commnssion for Scheduled Castes Act, 2018 has एटा 
enacted vide notification dated 30 11 2018 

The most important and heavy budget schemes of the department namely Post 
Matric Scholarship for Scheduled Castes De notified Tribes and OBCs had also 

been made online 

From From 09 03 2016 under Mukhya Mantr1 Viwah Shagun Yoma पट 

incentive been mcreased from Rs 31000 to Rs 41 000 and 85 per notification 
dated 25 01 2019, the the incentive been mcreased from Rs 41000 fo Rs 51 000 

we f 18 12-2017 for the marniage of their girls of the Scheduled Caste /Vimukta 
castes living below the poverty ime Rs 11 000 on फिट occasion of marriage of 
therr daughters to having land holding up to 2 5 acres or mcome 1655 than 1 00 
lakh p a and an amount of Rs 31000 to the womean sportperson 

o 

है
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from 24 112017 the mcentive for the marmage of widows / divorces of all 
sections of therr own and their children destitute women / orphans / destitute 
children been creased from Rs 41000 10 Rs 51000 under Mukhya Mantr 
Viwah Shagun Yogna 

under Mukhya Mantr1 Viwah Shagun Yoyna from 07 05 2018 the provision 
was made to give the benefit to the marnage of थी] the girls of a famdy by 
removing the Limut for giving the meentive to one family for two girls' marriage 

Incentive for Dr BR Ambedkar Awas Navimkaran Yojna has increased 
from Rs 25 000/ to Rs 50 000 

From 05 02 2015 the mncentive for Mukhya Mantr1 Samajk Antarjayatia 
Samrasta Yojna has also Rs 51000/ to Rs 101000 And from 07 05 2018 
the incentive has also Rs 1 01 lac to Rs 2 50 [805 

Fiancial assistance for Legal Aid Scheme has also been mcreased from 
Rs 5 500/ toRs 11000 

Garhi 1ohar commumty has been included का the list of Tapriwas Jatis 50 that 
they could avail the benefit of various welfare schemes 

The Government has also constituted the Haryana Backward Classes 
Commussion under the Haryana Backward Classes Act 2016 

The Haryana Backward Classes (Reservation या Services and Admussion पा 
Educational Institutrons) Act 2016 has been enacted छा the State 

A new scheme was created to celebrate the birth anniversary as state level 
function every year on the occasion of 4 great samts Samnt Shiromam Guru 
Ravidas Sanf Kabirdas Maharishi Balmiki and Dr BR Ambedkar 

In order to benefit more students under the Dr BR Ambedkar Medhav 
Chhattar Sanshodhit Yojna the percentage of marks has been reduced by the 

government from 15 09 2016 

The income cetling under Dr BR Ambedkar Medhavi Chhattar Sanshodhut 
Yona has been mcreased from Rs 2 50 1805 to Rs 4 00 lacs 50 that maximum 
number of students could avail the benefit of scheme 

A committee was reconstituted under the chairmanship एव Sh Amil Kumar 1AS 
फिट report was submitted to the government on August 28 2017 by analyzing / 
examning the backwardness and madequacy of Scheduled Caste representation 
पा state government services as on 17 06 1995 and 31 03 2006 and the report 15 
bemg analyzed at the level of the Government 

From the year 2015 16 Pre Matric Scholarshup Scheme was 1mplemented for the 
students belonging to scheduled castes and backward classes 

The amount for the purchase एव raw material has been enhanced from Rs 150 to 
Rs 300 and the stipend has been mcreased from Rs 100 to Rs 600 under the 
Tailoring Trainmg scheme for the widows / destitute women /destitute women / 
girls Also Income limut has been increased from Rs 1 50 lakhs to Rs 2 50 lakh
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21  New technique sewing machine has been provided to all the students for the year 

2016 17 and 2017 18 under the Talloring Tramnmg scheme for the widows/ 

destitute women/destitute women/girls 

22 5 castes namely JogyJangam/Jogi Nath Maniyar Bhat Reban and Madan 

(Hmdu) have been wcluded m the hist of nomadic sem: nomadic and some 

synonyms also added with the original names ता the list of De notified nomadic 

semu nomadic 

23 Under ‘Mukhya Mantr1 Viwah Shagun Yoma from 12122019 the 

provision was made to give the mcentive of Rs 51000 for the mass marriage (वा. 

Jeast 10 pairs) financial assistance given to the couple 1f one of फिट couple 15 

resident of Haryana 

24 A notification dated 02 03 2020 has been 1ssued for Varanas: and Amritsar Yatra 

for Scheduled Castes Persons 

Under Mukhya Mantri Viwah Shagun Yoma from 03 06 2020 the 

provision was made 10 give the mcentive for the Divyagjan If both (husband and wife) 

are Divyagjan then Rs 51000 and If one (husband or wife) 15 Divyagjan पाला Rs 

31000 financial assistance 15 given 

समिति की सस्तुति 

आज दिनाक 582020 को समिति की बैठक मे सभी सदस्यों ने गरीब परिवारो की 
लडकियों की शादियों मे सरकार द्वारा दी जाने वाली अनुग्रह राशियों पर समीक्षा की और पाया 

की बदलते वक्त के साथ साथ पूर्व मे तय की गई इन अनुग्रह राषियो को बढाना समय की 

माग बन चुकी है। अत समिति ने सस्तुति प्रस्तुत की कि मुख्यमत्री विवाह शगुन योजना के 
तहत गरीबी रेखा से नीचे जीवन-यापन करने वाले अनुसूचित जाति विमुक्त जाति एवम 

टपरीवास जाति के परिवारों को उनकी लडकी की शादी के अवसर पर जो 51000 रूपये की 

अनुदान राशि दी जाती है उसको बढाकर 71000 रूपये किया जाये और इसके साथ ही 

समाज के सभी वर्गों के लोगों जिनके पास अढाई एकड कषि भूमि या 100 लाख रूपये से 

कम वार्षिक आय है को तथा सामान्य एवम् पिछडे वर्ग से सबधित परिवारो को उनकी लडकी 

की शादी के लिए जो 11000 रूपये की अनुदान राशि दी जाती है को बढ़ाकर 31000 रूपये 

किया जाये | 

श्री शरण ठीक है सर। माननीय समिति की सस्तुति के मद्देनजर हम प्रपोजल बनाकर भेज 

देगे। 

श्री जगदीष नॉयर शरण जी समिति चाहती है कि प्रदेश के सभी जिलो मे गरीबी रेखा से 

नीचे जीवन यापन करने वाले जिन लोगो को मुख्यमत्री विवाह शगुन योजना के तहत अनुग्रह 

राशि प्रदान की गई है इसकी एक रिपोर्ट समिति को प्रदान की जाये। 

श्री शरण ठीक हे W 

उत्तर- मुख्यमत्री विवाह शगुन योजना के तहत मिलन वाली शगुन राशि 11000 रूपये से 

बढ़ाकर 31000 रूपये व 51000 रूपये से बढाकर 71000 रूपये करने के लिए स्कीम 

मे सशोधन हेतु फाईल माननीय मुख्यमत्री के अनुमोदन के लिए अधिकारिगण को 
प्रस्तुत की गई है। 

P
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मुख्यमत्री विवाह शगुन योजना के तहत 20192020 मे गरीबी रेखा से नीचे 
जीवन यापन करने परिवारो को दी गई सहायता राशि का विवरण जिलावार 
पताका-क पर 2 | 

सिलाई प्रषिक्षण स्कीम 

चेयरपर्सन आप उपरोक्त स्कीम के बारे मे बताये ? 

श्री शरण सर इस स्कीम के तहत अनुसूचित जाति,/पिछडे वर्गों की विधवाओ,/ निराश्रित 
महिलाओ लडकियों को एक वर्षीय सिलाई प्रशिक्षण दिया जाता है| 
श्री जगदीष नायर शरण जी जैसाकि विभागीय रिप्लाई मे बताया गया है कि उपरोक्त स्कीम 
के तहत प्रत्येक प्रशिक्षणार्थी को 600 रूपये प्रति मास छात्रवृति तथा प्रत्येक प्रशिक्षणार्थी पर 
300 रूपये प्रति मास रॉ-मैटिरियल के रूप मे खर्च किया जाता है। समिति चाहती है कि इस 
बारे मे प्रदेश का जिलावार ब्यौरा समिति को प्रस्तुत किया जाये। 

श्री शरण ठीक है सर। हम यह सारी रिपोर्ट माननीय समिति को प्रस्तुत कर देगे। 

उत्तर- सिलाई प्रशिक्षण स्कीम के तहत 2019-2020 मे चलाए गए सिलाई प्रशिक्षण केद्रो मे 
जो खर्च किया गया है उसका जिलावार ब्यौरा पताका-ख पर है। 

अत्याचार निवारण स्कीम 

चेयरपर्सन भारती जी आपके वे केसिज जो एफडी मे पैडिग है उन सबकी एक रिपोर्ट 
तैयार करे और समिति को भेजे ताकि इस रिपोर्ट को यह समिति एसपीज द्वारा दी गई रिपोर्ट 
के साथ टेली कर सके। हमने एट्रोसिटीज के विभिन्न मामलों मे पैसा न देने के बारे मे जब 
सबधित एस पीज को तलब किया तो उन्होने बताया कि उपर से पैसा नहीं आ रहा है। जब 
विभाग की तरफ से रिपोर्ट प्राप्त हो जायेगी तो सब कुछ क्लीयर हो जायेगा। भारती जी 
इसके साथ ही साथ समिति आपको यह भी निर्देष देती है कि आप यह भी रिपोर्ट तैयार करे 
कि पिछले तीन वर्षों मे एट्रोसिटीज के केसिज मे बजट प्रावधान क्या था कितना पैसा रिलीज 
हुआ जिलावार कितनी एप्लीकेशज प्राप्त हुई तथा कितना खर्च किया गया और इस रिपोर्ट को 
तैयार करके समिति को प्रस्तुत करे। 

श्रीमती भारती ठीक है सर। 

चेयरपर्सन शरण जी कितनी अजीब बात है कि कैथल जिले के 40 एट्रोसिटीज के केसिज मे 
अब तक पेमेट नहीं की गई है? 

श्री शरण सर निश्चित रूप से यह पेमेट करवा दी जायेगी | 

उत्तर- अब कैधल जिले मे अत्याचार स्कीम में कोई आवेदन पत्न अदायगी के लिए लम्बित 
नही है। अत्याचार निवारण स्कीम की तीन वर्ष सूचना पताका-ग पर है।
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बीएपीएएलए0 परिवारों को दी गई शगुन राशि वर्ष 20182020 की सूचना! 

रुपये लाखो में) 

T | जिले का नाम लामपात्रों की सख्या दी गई आर्थिक सहायता 
स0 

1 अम्बाला 1217 449 92 

- भिवानी |... 690 27774 

- चरखी दादरी 293 13598 

4 फरीदाबाद 475 188 31 

- फतेहाबाद 2207 546 17 

| 6. गुडगाव 554 210 82 

7 हिसार 1181 445 25 

दी झज्जर 572 207 47 

_ जीन्द 1101 393 80 

| 1०. | कैथल 1083 403 52 

1 करनाल 929 356 06 

12... | e 639 287 00 

13 T 587 186 27 

u नारनौल 692 23727 

15 पचकूला 255 85 22 

16 पलवल 812 310 88 

17 पानीपत 616 223 25 

18 रिवाडी 704 234 15 

19 रोहतक 787 266 39 

m सिरसा 1397 570 14 

21 सोनीपत 1617 52020 

22 यमुनानगर 1277 454 17 

कुल 6989 98 



L अनुसूचित जाति पिछड़े वर्गों की विधवाओ,/निराश्रित ket o< को एक वर्षीय सिलाई 
प्रशिक्षण स्कीम के अन्तर्गत प्रत्येक प्रशिक्षणार्थी को 600 रूपये प्रति मास छात्रवृत्ति तथा प्रत्येक प्रशिक्षणार्थी को 300 
रूपये प्रति मास रॉ-मैटिरियल के रूप मे वर्ष 2019-20 में चलाए गए सिलाई प्रशिक्षण केद्रो मे जो खर्च किया 

25 

गया है जिसका जिलावार ब्यौरा निम्न प्रकार से है- 

BOHO जिले का नाम छात्रवृति (खर्चा) रॉ-मैटिरियल “कपडे (खर्चा) 

1 Ambala 147816 90000 

2 Bhrwani 402240 202556 

3 Charkhi Dadr 140240 89641 

- Faridabad वर्ष 2019-20 मे सिलाई प्रशिक्षण केद्र नही चलाए गए। 

5 Fatehbad 439420 270000 

n Gurugam 138594 7490 

7 m 882019 629975 

“ Jhayar 419820 270000 

n Jind 685272 432329 

10 Kaithal 418531 269527 

11 Karnal 283932 72875 

12 Kurushetra 407300 248415 

13 Mewat Nuh 296483 165550 

14 Narnaul 438810 247477 

15 m वर्ष 2019-20 मे सिलाई प्रशिक्षण केद्र नही चलाए गए। 

16 Panchkula 300000 164385 

17 Panipat 143314 90000 

18 | सलभगा 439989 269865 

19 Rohtak 498460 330916 

20 Sirsa 413500 268200 

21 Sonipat 662300 412494 

22 Yamunanagar 299844 180000 

कूल 7857884 4711695 



अत्याचारों स्कीम वर्ष 20172018 तक की सूचना | 
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(रुपये लाखों में) 

का | जिले का नाम | कुल अलाट | खर्च राशि आवेदन | पीड़ितों की लम्बित 
W बजट कुल की सख्या सच्या आवेदन पत्र 

कल (पिछले वित्त वर्ष | कुल जोड़ | फुल जोड 
के लम्बित 
आवेदन पत्र दि 
सहित 

| 1 अम्बाला 2813 2797 28 22 - 

n भिवानी 7749 7749 128 02 36 

| 3 | फरीदाबाद 62 10 62 10 26 25 1 

4 | फतेहाबाद 13 07 1307 12 5 7 

“ गुरुग्राम 797 797 30 13 17 

“ हिसार 129 60 129 60 139 94 45 

7 | झज्जर 44 73 44 74 49 39 10 

n जीन्द 2590 2590 54 26 28 

n कैथल 15 50 15 50 47 21 26 

n करनाल 31 32 3132 33 27 - 

n कुरुक्षेत्र 21 55 2145 37 29 - 

12 | मेवात 1217 12 18 27 17 m 

| 13 | नारनौल 1533 15 34 m 13 3 

n पचकूला 223 222 3 3 n 

15 | पलवल 1393 13 94 34 25 - 

n पानीपत 35 02 35 03 83 50 33 

17 | रिवाडी 450 445 16 11 5 

18 | रोहतक उ9 75 5990 47 26 21 

19 | सिरसा 622 623 24 11 13 

20 | सोनीपत 5231 5231 11 m - 

n यमुनानगर 26 70 26 70 46 41 5 

2 | चरखी दादरी 14 48 14 48 36 25 11 

कुल 700 00 699 89 m m 300 
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P अत्यचारों स्कीम वर्ष 20182019 तक की सूचना। 

(रुपये लाखो में) 

का | जिले का नाम | कूल अलाठ | खर्च राशि | कुल आवेदन पत्रों | पीड़ितों की |. लम्बित 
w0 बजट कुल की सख्या संख्या | आवेदन पत्र 

कल (पिछले वित्त वर्ष | कुल जोड़ | फुल WS 
के लम्बित 
आवेदन पत्र 

- सहित 

1 अम्बाला 33 80 3170 31 29 2 

“ भिवानी 123 00 122 96 151 102 49 

3 | फरीदाबाद 46 15 4136 15 14 1 

- फतेहाबाद 6575 65 50 38 35 3 

n गुडगाव 87 55 80 69 40 25 15 

“ हिसार 148 40 145 65 106 62 44 

7 झज्जर 38 35 3453 24 20 4 

n जीन्द 9193 91 50 79 62 17 

9 | केंथल 65 12 6511 116 82 34 
“ करनाल 5012 5008 45 43 2 

11 | कुरुक्षेत्र 6479 64 29 72 64 m 

n मेवात 47 38 47 16 50 50 n 

n नारमौल 19 75 19 25 20 20 0 

14| पचकूला 17 00 6 38 7 7 - 
n पलवल 104 93 104 91 83 75 m 

n पानीपत 83 26 83 25 83 83 n 

17 | रिवाडी 23 90 2374 18 18 n 

18 | रोहतक 7475 74 66 72 47 25 

n सिरसा 52 50 5212 48 34 14 

20 | सोनीपत 2361 23 55 16 16 n 

21 | यमुनानगर 58 25 58 05 64 58 - 

22 | चरखी दादरी 36 68 36 65 59 57 2 

कुल 1356 97 1323 09 1237 1003 234 



28 

अत्याचारों स्कीम वर्ष 20192020 तक की सूचना | 

रुपये लाखों में) 

क0 | जिले का नाम | कुल अलाट | खर्च राशि. | फुल आवेदन पत्रों |. पीड़ितों लम्बित 
w0 बजट कुल की सख्या की सख्या | आवेदन ™ 

कूल (पिछले वित्त वर्ष | कुल जोड़ | फल जोड 
के लम्बित आवेदन 

पत्र सहित 

1. | अम्बाला 28 20 28 20 24 20 4 

2 भिवानी 137 68 137 68 151 137 m 

3 | चरखी दादरी 20 85 20 85 37 34 3 

- फरीदाबाद 8167 80 15 43 41 2 

- फतेहाबाद 39 88 3470 26 23 3 

“ गुडगाव 47 50 4287 27 25 2 

7 | हिसार 196 00 183 00 143 104 39 

n झज्जर 84 59 84 26 57 47 10 

- जीन्द 56 67 56 67 47 29 18 

10 | कैथल 63 00 63 00 111 88 23 

11. | करनाल 8725 84 02 65 56 n 

12 | कुरुक्षेत्र 78 38 78 38 46 46 n 

13 | मेवात 32 28 32 28 36 35 |... 1 

14 | नारनोल 12 00 12 00 17 |... 10 | 7 

“ पचकूला 15 88 15 88 24 22 2 

16 | पलवल 69 00 69 00 54 54 n 

17 | पानीपत 59 20 5920 35 35 n 

18 | रिवाडी 3280 2725 19 n m 

n रोहतक 109 09 109 09 |... 80 | 57 23 

n सिरसा 59 35 5935 65 46 m 

n सोनीपत 6297 62 97 31 31 n 

22 | यमुनानगर 2576 2576 15 14 - 

कल 1400 00 1366 56 1153 963 190 
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अत्याचारों स्कीम वर्ष 20202021 (3112.2020) तक की सूचना | 

(रुपये लाखो में) 

क0 | जिले का नाम | कूल अलाट खर्च राशि कुल आवेदन | पीड़ितों की. | लम्बित् 
w0 बजट कुल पत्नों की सख्या । सख्या आवेदन पत्र 

कुल पिछले वित्त. | कुल जोड़... | फुल जोड 
वर्ष के लम्बित 
आवेदन पत्र 
सहित) 

1 अम्बाला 41 50 745 8 8 0 

2 भिवानी 86 09 755 93 82 n 1 

E चरखी दादरी 5332 3492 37 28 n 

- फरीदाबाद 34 20 2071 14 n - 

5 फतेहाबाद 53 88 30 57 44 28 16 

| 6. | गुड़गाव 54 38 21 13 | 9. | 9 | |. 0 
7 हिसार 78 00 57 89 83 47 36 

n झज्जर 5545 5071 55 45 10 

E जीन्द 80 00 35 47 28 m 

10 कैथल 98 50 8127 71 71 n 

1 करनाल 4800 | — 2857 26 24 2 

12 कुसक्षेत्र 102 50 2537 42 27 15 

13 gt 3500 24 67 27 25 2 

14... | नारनौल 39 63 9 62 32 11 21 

15 पचकूला 3763 763 5 5 n 

n पलवल 62 63 36 87 46 46 n 

17 | पानीपत 48 68 2117 29 13 16 

18 रिवाड़ी 45 00 1141 17 10 7 

18 रोहतक 60 00 29 95 26 14 12 

20 | सिरसा 80 00 30 54 16 38 

21 सोनीपत 5000 29 81 15 7 - 

E यमुनानगर 36 80 16 21 24 14 10 

फुल 1281 19 686 43 804 m 238 
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AGRICULTURE AND FARMERS WELFARE DEPARTMENT 

The previous Commuttee selected to examine the said department पा एंड 
meeting held on 24 04 2019 As per directions of the Commuttee a letter dated 9™ May 
2019 and two remnders dated 13 03 2020 & 26 05 2020 were sent to the Additional 
Chief Secretary to Government Haryana  Agriculture and Farmers Welfare 

Department for supplying a statement for the year 2017 18 & 2018 19 as stood on 31* 
March 2019 showing the reservation/representation of Scheduled Castes Scheduled 
Tnbes and Backward Classes as well 85 Central/State Government s Schemes for the 
welfare of these Categonies 1f apphicable पा पिला department within a fortmight दा फिट 
prescribed proforma but the Commmttee 15 constrained to pomt out that the department 
did not supply the requsite mformation Then the Commuttee decided to called the oral 

exammation on dated 8" January 2020 but the Commuttee could not make oral 
exammation of the department on 8" January 2020 as the same was postponed on the 
request made by the Additional Chuef Secretary 10 Government Haryana Agriculture 
and Farmers Welfare Department 

The department supphed the reply on 7" January 2020 m respect of 
reservation/representation of Scheduled Castes Scheduled Tmbes and Backward 
Classes by mtimating the various Schemes for फिट Welfare of farmers belonging to 
Scheduled Castes categories The oral examination of the Additional Chief Secretary to 

Government Haryana of the said department was conducted on 12™ February 2020 and 
the Commttee was satisfied with the reply relating to the reservation/representation of 
Scheduled Castes Scheduled Tribes and Backward Classes categories However the 

department assured the Commuttee that nominal backlog will be filled up 1n the due 
course either by making the direct requirement or by promotion 

So far as the Schemes of Central & State Government's are concerned the 
Commuttee scruttmzed every scheme deeply The Commuttee was not satisfied with the 
reply and directed to the department to furmsh the correct mformation 1n respect of 
every such scheme m detail at the earliest within cne month Inspite of assurance grven 
by the departmental representative during their oral exammation to supply the requisite 
mformatton within a month, as well 85 a letter dated 13 03 2020 and another reminder 

dated 26 05 2020 were written to the said department On the non supply एव requustte 
reply/mformation the Commuittee was decided to conduct फिट oral examination of the 
8810 department on dated 08 07 2020 Thereafter the requisite reply/information m 
respect of schemes of Central and State s Government was supplied by such department 
on 06 07/2020 1e almost 5 months late 

During the oral exammation of the departmental representatives on dated 8" 
July 2020, the Commuttee observed that peither फिट reply/requisite information 15 1 
proper form as required to be supplied nor supply the complete mnformation and the 

mformation which bas been supplied to the Committee 15 only the reply of the 
proceedings which 15 not 10 be treated as mformation of the requisite schemes After 
seem the said situation Additional Chief Secretary to Government Haryana 
Agriculture and Farmers Welfare Department has apologized before the Committee and 
assured to the Commuttee that he will submut the proper reply withm a week.
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The Department submutted the amended reply on dated 29 07 2020 which was 
discussed m the meeting held on 05 08 2020 and the Committee was satisfied with the 
part of the reply Thereafter on the direction of the Commttee the Department again 
supply the amended reply vide latter dated on 05 01 2021 as desired by the Commuttee 
and the same was discussed mn the meetings held on 06 01 2021 Now the Commuttee 
noted the contents and observed that the such matter may be considered पा the 
subsequent meetings 
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REVENUE & DISASTER MANAGEMENT DEPARTMENT 

The previous Committee selected to examune the 580 department प्रा एंड 

meeting held on 24 04 2019 and as per directions एव the Commuttee a letter dated 9™ 
January 2020 and two reminders dated 13 03 2020 & 26 05 2020 were sent to the 

Additional Chief Secretary to Government Haryana and Fmancial Commussioner 
Revenue & Disaster Management Department for supplying a statement for the year 

2017 18 & 2018 19 as stood on 31" March 2019 showmg the reservation/ 

representation of Scheduled Castes Scheduled Tribes and Backward Classes 85 well 85 
Central/State Government s Schemes for the welfare of these Categories 1f applicable पा. 
thewr department within a fortmght 1n the prescribed proforma But the Commuttee 15 
constramned to point out that the department did not supply the requisite mformation पा 
time and thereafter the Commuttee decided to called the oral exammation on dated 8" 
July 2020 Then the department supply फिट reply vide letter dated 03 07 2020 by 

stating that there 158 no Central and State Government's schemes are available for the 
Welfare of the Scheduled Castes Scheduled Tribes and Backward Classes categonies 1n 

the Revenue Department 

The Commuttee was not satisfied with the reply and observed that the 

mformation in respect of vacancies and backlog was totally incorrect as the concerned 

officer not properly checked the mformation During the oral examunation the 

Commuttee has raised various objections before the departmental representatives n this 
regard and Director General Revenue has tned to explamn post नाइट data to the 

Commuttee but 85 the data of mformation was not correct he could not reply on the 
objections/observations of the Commuttee satisfactonly 

The Committes has taken as serious note in this regard and directed 10 the 

departmental representatives to furmish the fresh correct reply within 3 weeks positively 

Another meeting was fixed for 25™ November 2020 for oral exammation of 

Departmental representative but the Commuttee could not make oral examination of the 

department as the oral exammation was postponed on the request made by the Financial 
Commussioner Revenue and Additional Chuef Secretary to Government Haryana 

Revenue & Disaster Management Department 

The Committee was disappomted to not that the Department farled 1 supply 
the requisite information till the finalization of this report 
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DEVELOPMENT & PANCHAYATS DEPARTMENT 

The previous Commuittee selected to examine the said department 1 15 
meeting held on 24 04 2019 and as per directons of the Commuttee a letter dated 13" 
January 2020 and two remunders dated 13 03 2020 & 26 05 2020 were sent to the 
Additional Chief Secretary to Government, Haryana Development & Panchayats 
Department for supplying a statement for the year 2017 18 & 2018 19 85 stood on 31* 

March 2019 showing the reservation/representation of Scheduled Castes Scheduled 
Trbes and Backward Classes as well 85 Central/State Government s Schemes for the 

welfare of these Categories 1if applicable पा पीटा department within a fortmight 1n the 
prescribed proforma But the Commuttee 15 constrained to point out that the department 
did not supply the requisite information and decided to called the oral exammation on 
dated 29" July 2020 

The Director Development and Panchayats Department and the Principal 
Secretary to Government Haryana Rural Development Department have supply therr 
reply vide letters dated 27 07 2020 & 28 07 2020, respectively The Commuttee was 

satisfied with the reply relating to the reservation/representation of Scheduled Castes, 
Scheduled Tribes and Backward Classes categories (0 be filled up either by promotion 

or by direct recruatment 

So, far as the Schemes of Central & State Government's are concerned the 

Commuttee scrutinized every scheme deeply and the Committee was not satisfied with 

the reply to the schemes and directed to provide the correct reply thereon Thereafter 
the department supply the amended reply on dated 02 09 2020 पा respect of the 
followmngs special benefictary onented schemes, wage employment 
programmes and area development programmes mplementing by the 
department of Rural Development through the District Rural Development 
Agencies 
1 Mahatma Gandhi National Rural Employment Guarantee Scheme Fundmg 
Pattern Centre 90% and State 10% 

Mahatma Gandhi National Rural Employment Guarantee Scheme (MGNREGS) 
18 being 1mplemented 1n all the districts of Haryana State from the year 2008 09 

OBJECTIVE 

The 08510 objective of the scheme 15 to enhance livelihood secunty पा rural areas 
by providing atleast 100 days of guaranteed wage employment पा a financial year to 
every household whose adult members volunteer to do unskilled manual work. 

The scheme 15 apphcable only to rural areas 1/3rd of the jobs are reserved for 
women Mimmmum wages apphicable जा the State would be payable to the persons 
employed Unemployed persons are to apply for registration with concerned Gram 
Panchayats Afier registration, Job Cards are issued to the households by the Gram 
Panchayats The payment of wages 15 bemg made on weekly or fortmghtly basis The 
contractors are banned under this programme 

An amount of Rs 387 97 crore has been utilized during the year 2019 20 out of 
which Rs 109 11 crore (28%) has been utilized for scheduled caste
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2 Pradhan Mantr1 Awaas Yojana(Gramm) Funding Pattern Centre 60% 

and State 40% 

The Mistry of Rural Development Govt of India has revamped the Indira 
Awas Yojana(JAY) as Pradhan Mantn Awaas Yojana (Gramm) wef 2016 17 The 
PMAY G amms to provide a pucca house with basic amemties to all houseless 
househelds and households hving पा kutcha and dilapidated house पा rural areas by 
2022 The thrust of the programme 15 on using new bwlding design local materrals 
skill development of Rural Masons timely completion of houses etc The umverse of 
eligible beneficiaries will include all the houseless and households living 1n zero, one or 
two room houses with kutcha wall and kutcha roof as per SECC data The scores will be 
calculated from the socio economic parameters No contractor should be engaged 

पा construction of houses The construction of house should be completed within 

12 months from the date of sanction 

Under this scheme an amount of Rs 120 lacs mn plam areas and Rs 1 30 lacs in 
hally/difficult areas will be provided (0 the beneficianies to construct houses In addition 
to this an amount of 18 000/ as Top up amount by the State Govt and 12 000/ waill 

be provided under convergence for construction of Samtary Latrine to the beneficiary 
Under MGNREGA out of total 90 unskilled person days 1n the plamn areas & 95 

unskilled person days m hilly/difficult areas will be permitted employment to फिट IAY 

beneficianes for construction of their houses 

An amount of Rs 62 02 crore has been utilized during the year 2019 20 out of 
which Rs 22 61 crore (36%) has been utihzed for scheduled caste 

3 National Rural Livehhoods Mission (NRLM)/Aajeevika Funding Pattern _ 

60% Centre & 40% State 

Phasing 

The National Rural Livelithood Mission has been taken up we f 01 04 2013 

This scheme was mmplemented ता phased manner 1 all the districts of the State The 
Mission aums at creating efficient and effective mstitutional platforms of the rural poor 
enablng them to increase household income through sustanable livelihood 
enhancements and improved access to financial services In addition the poor would 06 
facilitated to aclieve increased access to rights entitlements and public services 

dwversified risk and better social indicators of empowerment 

Deen Payal Upadhaya- Gramn Kaushal Yojana (DDU GKY) 

Thus scheme 1s for providing tramming and placement to rural poor youth of India 
The cost related to trammng and placement subscribed as Common Cost Norms are 
allowed under the programme and the funds घाट calculated 85 per फिट targets allocated to 
a project The scheme works on a People Project Partnership (PPP) model and the funds 
are routed through the State Rural Livelthood Mission 

Malula Kissan Sashaktikaran Pariyojana (MKSP) 

This Mahila Kissan Sashaktikaran Paniyojana (MKSP) 1s mitiated by Ministry of 

Ruwal Development on pilot basis in Bawamu Khera Matanhail and Naranuand blocks पा 
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Bhiwam Jhajjar बाएं Hisar respectively The objecttve of the scheme 15 to strengthen 

small and margmal farmers through promotion of Community Managed Sustainable 

Agneulture (CMSA) which mvolves making best use एव locally available resources and 
takes best advantage of natural processes 

Start up Village Enterprenureship Programme (SVEP) 

This 15 8 sub scheme of NRLM 15 for helpmg rural poor youth to start and 

support rural enterprises The overall objective of SVEP 15 to mmplement the 
Government s efforts to stimulate economic growth and reduce poverty and 

unemployment पा the villages by helping start and support rural enterpnses 

An amount of Rs 62 55 crore has been utilized during the year 2019 20 out of 
which Rs 17 03 crore (27%) has been utilized for scheduled caste 

4 Inteprated Watershed Management Programme (TWMP) 

Fundmg Pattern  60% Centre & 40% State 

(2) Integrated Watershed Management Programme (IWMP) The 

programme 15 mandated to restore the ecological balance by harnessing conserving and 
developing degraded natural resources such 85 501 vegetative cover and water The 
outcomes are prevention of soil erosion, regeneration of natural vegetation ram water 

barvesting and recharging of फिट ground water table This programme 15 bemg 

implemented पा 13 districts of the state namely Ambala Bhirwam Gurgaon Hisar 
Jhajjar Mewat Mahendragarh Palwal Panchkula Rohtak Rewan Sompat & 
Y/Nagar 

(b) Water Conservation आप Water Harvesting Scheme 

New scheme of Water Conservation and Water Harvesting 1n notified over 
explorted blocks of the State have also been implemented during 2016 17 An 

amount of Rs 2122 crore was released both by the Central and State 
Government under the new scheme Central Ground Water Board (CGWRB) has 

notified 22 blocks of 11 districts as overexploited The new scheme 15 mandated 
to undertake Water Conservation and Water Harvesting works for recharging the 

depleting underground water 1n the over exploited blocks 

(¢) Irngation Effictency Fund” NABARD This new scheme will be 
mnplemented from the Financial year 2018 19 for undertaking Water 
Conservation and Harvesting works m 36 1dentified over explotted & critical 
block of the state for recharging of ground water 

An amount of Rs 23 20 crore has been utilized durmg the year 2020 21 out of 
which Rs 4 64 crore (20%) has been utihized for scheduled caste
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RURAL DEVELOPMENT DEPARTMENT HARYANA 

SCHEDULED CASTE SUB PLAN (SCSP) 2019 20 AND 2020 2021 FINANCIAL OUTLAY 

scCsp 

STATEMENT I 

Rs In 

Lacs 

i Name of the “ 20 2020 21 (Budget 

No Scheme Outlay) 

Total of Actual Actual | ¥Yageof | Total of 

Qutlay | which | Expendit| Expend: | SCExp | Propose| which | Remar 
Revised | flow to ure ture With |d Outlay| flow to ks 

SCsp under Total 5051" 
SCSp Exp 
(upto 

3103202 

0) 

- — - n - n 7 n - “ 

I National 12000 00 | 600000 | 6255.28 | 1703 00 27 15000 00| 7500 00 
Rural 

Livehhoods 
Mission 
{NRLW/ 
Aajeevike) 

2 | Pardhan 580000 | 260000 { 620241 | 226083 36 320000 | 120000 
Mantn 
Gramin 
Aawas 
Yojana 
G(PMAY 0) 

3 |Mabhatma 18000 00 | 2000 00 | 38796 81 | 10911 28 28 17830 00 | 1500 00 
Gandh: 

National 
Rural 
Employment 
Guarantee 
Scheme 
(MGNREGS 

) 
4 | Intergated 260000 | 60000 | 232000 | 46400 20 3000 00 | 1000 00 

Waste Land 
Managment 
Project 
(IWMP) 

Total 38400 00 | 11200 00| 53574 50 | 1533911 n 39030 00| 11200 00 
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SCHEDULED CASTE SUB PLAN (SCSP) 2020 21 TARGETS AND 
ACHIEVEMENTS 

SCsp 
STATEMENT 

I 

Sr No Name of the 2019 20 | 2020 21 

Scheme 

Actual | Actual | Total Target | Target 

total target Fixed Fixed 

target | achieved under 
achieved | under SCSP 

SCSP 

— — 3 — 5 n 

1 Nattonal Rural 13332 6370 15000 7500 
Livelthoods (48%) 
Mission 

(NRLM/Aajeevika) 

2 Pardhan Mantri 6670 3389 Not Fixed 

Gramin Aawas (51%) 
Yojana G(PMAY 

G) 

3 Mahatma Gandhi 9119 3842 100 00 Not 
National Rural (42%) Fixed 

Employment 

Guarantee Scheme 

(MGNREGS) 



38 

TRANSPORT DEPARTMENT 

The previous Commuttee selected to examine the said department पा its 

meeting held on 24 04 2019 and as per directions of the Commuttee a letter dated 10" 

January 2020 and two remunders dated 13 03 2020 & 26 052020 were sent to the 
Additional Chief Secretary to Government Haryana Transport Department for 

supplying a statement for the year 2017 18 & 2018 19 as stood on 31* March, 2019 
showing the reservation/representation of Scheduled Castes: Scheduled Tribes and 
Backward Classes as well as Central/State Government s Schemes for the welfare of 
these Categones 1f applicable i ther department within a fortmight 1 the prescribed 
proforma But the Commuttee 15 constramned to pomt out that the department did not 

supply the requisite information पा time thereafter the Comnuttee decided to called the 

oral exammation on dated 24™ June 2020 but the एवं examunation was postponed on 

the request made by the Principal Secretary to Government, Haryana Transport 
Department 

Another meeting was fixed for 20" July 2020 for oral exammation of 

Department then the departments supply the reply on 27™ July 2020 After scrutimzed 

the reply the Commuttee was not satisfied with the reply thereafier the department 

supplied the amended reply on dated 25 08 2020 पा respect of reservation/representation 

of Scheduled Castes Scheduled Tribes and Backward Classes m recruitment/promotion 

m Government Services by mtimatmg that no Schemes for Welfare of Scheduled 

Castes Scheduled Tribes and Backward Classes Categories are available/applicable ला 

therr department 
The Commuttee has scruttmzed the reply supplied by the department and 

recommended that short fall of Scheduled Castes & Backward Classes category be filled 

up either by promotion or by direct recruitment 80 that backlog may be completed The 

Commuttee was satisfied with the reply of the department and decided to drop such 
proceeding 
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HEALTH & FAMILY WELFARE DEPARTMENT 

The previous Commuttee selected to examune the said department in 1ts 
meeting held on 24 04 2019 and as per directions of the Commuttee a letter dated 13" 
January 2020 and two remunders dated 13 03 2020 & 26 05 2020 were sent to the 
Additional Chief Secretary to Government Haryana Health & Farmly Welfare 
Department for supplying a statement for the year 2017 18 & 2018-19 as stood on 31% 

March, 2019 showmg the reservation/representation of Scheduled Castes Scheduled 
Tribes and Backward Classes as well as Central/State Government s Schemes for the 

welfare of these Categories 1 apphicable ता therr department within a fortmight 1n the 
prescribed proforma But the Commuttee 15 constramed to pomnt out that the department 
did not supply the requisite information पा time and then decided to called the oral 
examnation on dated 24™ June 2020 Thereafter the department has supply the reply 

vide letter dated 22 06 2020 After scrutimzed the reply the Commuttee was not 
satisfied with the reply and the department agam supplied the amended reply on dated 
14 092020 The Commuittee was satisfied with the reply relating 10 the reservation/ 
representation of Scheduled Castes Scheduled Tribes and Backward Classes So far 85 
central/ State Government s schemes are concerned the department intimated that there 
are only two followmg schemes for the welfare of SC ST & BC categories arc 
applicable 
@ Janam Suraksha Yojna (Gol Plan) It 15 a scheme funded by Government of 

India का which incentives are given to pregnant woman of BPL/SC familes 
for getting delivered पा public health facilities and (0 BPL famihes 1n case of 
home deliveries and 

{n) Janam Suraksha Yojna (State Plan) 1t 1s a scheme funded by State Government 
The Commuttee has scrutimzed the reply supplied by the department and 

recommended that short fall of Scheduled Castes & Backward Classes category be filled 
up either by promotion or by direct recrutment 80 that backlog may be completed The 

Commuttee was satisfied with the reply of the department and dectded to drop such 
proceeding
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The appomtment on contract basis of Law Officers) e Additional Advocate 

General, Deputy Advocate General and Assistant Advocate General mn the 

office of Advocate General Haryana without providing the 

reservation to the reserved categories 

The previous Commuttee m 1ts meeting held on 11 12 2019 and the members of 
the Commuttee took a suo moto cognizance on the advertisement published m the 
various news paper on dated 04 12 2019 and rased the 1ssue of advertisement of 

appomntment of Law Officers 1¢ Additional Advocate General Deputy Advocate 

General and Assistant Advocate General on confract basis without providing the 
representation to the reserved categories पा the office of Advocate General Haryana 

The Committee has taken a serious note पा this regard and recommended that 
the process of appomtment of Law Officers be kept pending till the Commuttee 15 not 

satisfied and also asked to the Additional Chief Secretary to Government Haryana 
Admmmstration and Justice Department and Advocate General Haryana to submit their 

reply within 15 days from the receipt of communication 1n this regard 
The Advocate General Haryana has furmished the reply vide his memo no 

107775 dated 16 12 2019 which was placed before the Commuttee 1n 1ts meeting held 
on 18 12 2019 After examune the reply, the Commuttee was not satisfied and called for 

oral examnation to the Additional Chief Secretary to Government Haryana and 
Advocate General Haryana on 24 12 2019 Accordingly both the Officers appeared 

before the Commattee on dated 24 12 2019 and stated that bemg the appointment of 
Law Officers are on contract 08815 and the reservation pohicy has not been implemented 
m the appointment of contract 08515 therefore the reservation cannot be provided पा फिट 
appomtment of such Law Officers The Commuttee was not satisfied with फिट reply of 
departmental representatves 

The Committee agamn discussed the same matter पा the meeting held on 
4 01 2020 at Haryana Bhawan New Delhi and decided that the matter of appointment 

of Law Officers 1n the office of Advocate General Haryana be brought to the notice of 
the Hon'ble Chief Mimnister as the Administration and Justice department 1s 1 his under 
but due to shortage of time the meeting with the Hon'ble Cluef Mimster could not be 
fixed Inspite of recommendation of the Commttee to provide the proper representation 

to the reserved categories and maintain the status quo till the Commuttee 15 not satisfied 
the Government not made the provision to provide the quota to the reserved categories 

m the appomtment of such Law Officers on contract 08515 m the office of Advocate 

General Haryana Now the matter 15 under purview of the Government and Commuttee 
desired that the Government have to take necessary action to provide the proper 
representation to the reserved categories 1 the contract basis appomtments alongwith 

the appomntment of Law Officers था the office of Advocate General Haryana The 
Committee also decided that the matter will be considered पा the subsequent meetings
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The 100 Square yards plots allotted /not allotted/dispossessed to the people 

belonging to SC/ST categories 

In its meeting held on dated 18122019 at Haryana Vidhan Sabha 
Chandigarh the Commuttee discussed the matter of allotment of plots of 100 Square 
yards to the SC/ST/BC categories and observed that फिट proper representation in 

allotment of plots has not been given to the reserved Categories The Commuttee has 
taken a serious note m this regard and recommended that the matter be referred to the 
Additional Chief Secretary to Government Harvana Development & Panchayats 
Department, Director Development & Panchayats Department and All Deputy 

Commissioner Haryana for submutting the reply within 15 days from the receipt of 
communication in this regard 

A letter dated 13® March 2020 and remunder dated 28™ May 2020 were sent to 
the department for supplying the latest requsite mformation Bemg not supply the 

requisite mformation, 1t was decided to conduct the oral examnation of the Principal 
Secretary to Government Haryana Development & Panchayats Department on 24 

June 2020 at 1230 PM at Haryana Vidhan Sabha, Chandigarh regarding 100 square 

yard plots allotted to फिट people belonging to the Scheduled Castes and Backward 
Classes categortes Then the department submut the reply vide memos dated 17 06 2020 
& 24 06 2020 Durng oral exammation the Additional Chief Secretary to Government 

Haryana, Development & Panchatyats Department stated that total 546803 applications 
for the allotment of the 100 square yards plots were recewved Out of which to the 

394693 eligible apphcants were allotted plots and 152110 applicants were left from 

allotment of the plots 1 questton The Commuttee observed that the reply supphed by 

the department 15 incomplete and the departmental representatives could not reply on 
the material satisfactorily The Commttee has taken a serious note पा this regard and 

directed (0 the departmental representatives to provide the requisite information to the 

Comumittee up to 16™ August, 2020 positively and thereafter the oral exammation again 

will be conducted 1n the subsequent meetings 

The department submutted the amended reply on dated 17 08 2020 which was 
discussed 1n the meeting held on 09 09 2020 and the Commuttee was not satisfied with 
the information supplied by the department A letter dated 30™ October 2020 and 

reminder dated 1% February, 2021 were sent to the said department for supplymg the 
latest requisite information 

The Commuttee was disappomnted to note that the Department failed to supply 
the requisite information till the finahization of this Report
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News" 1026 Primary Schools are bemg locked due to lack of the students 

less than 25" publhshed ता the Daimk Bhaskar on 29 01 2020 

In एंड meeting held on 29 01 2020 at Haryana Vidhan Sabah Chandigarh the 
Commuttee took 8 suo moto cogmzance on पट News 1e 1026 Primary Schools are 

bemng locked due to lack of the students less than 25", published 1n the Daimk Bhaskar 
on 29 01 2020 and observed that 1n case of locked these School the career of students 

of reserved categones who are mostly studymg ता these Schools, will be badly affected 

The Commuttee has taken a serious note 1n this regard and recommended that 
the quarter concerned be asked to furnish the detailed reply within 15 days from the 
receipt of communication पा this regard The Commuttee also asked to intimate the 

number of students alongwith their categories studymg 1n these schools and proposal of 
the department 1f any for adjustment of these siudents पा case of locking of these 

schools The Commuttee further recommended that the status quo i the matter may be 
maintained till फिट Committee 15 not satisfied with the action of the department 

On dated 27 02 2020 the Director Elementary Education Haryana submut the 
reply and denied to lock such schools The said reply was placed before the Commutiee 
on 10 06 2020 and the Commuttee was satisfied with the reply and decided to drop the 
matter 
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To providing the food 1tems to the reserved categories as per 

The National Food Security Act, 2013 

The Committee held फिट meeting on 29012020 The Members of the 
Comnuttee took 8 suo moto cogmzance on the 1ssue of Food ttems and observed that 
the Food (ना Supplies and Consumer Affairs Department 15 not providmg food items 
to the reserved categories as per guidelines of The National Food Security Act, 2013 

The Commuttee took a serious note 1n this regard and recommended to asked 
the department to supply the district wise detail report within 15 days tn respect of food 
items provided to the reserved categories from last five years 

On dated 18 02 2020 the Director Food Civil Supplies & Consumer Affairs 
Department Haryana supply the reply by stating that lus Department do not deliver the 
food items on Caste basis The said reply was placed before the Commuittee on 
10 06 2020 The Commuttee was sattsfied with the reply and decided to drop the matter



Crime caused agamst the categories SC, ST & BC etc and 

action taken Report/ rate of conviction/pending cases under 

mveshgation and ता courts etc 

A meeting of the Commuttee was held at Haryana Bhawan, New Delh: at 

02 00 PM on dated 4 01 2020 and the members of the Commuttee has raised the 15506 

regarding the matters of atroctties causing agamnst the SC Categories and the Commuttee 

observed that the crime 15 speedily increasing agamst the reserved categornes but rate of 

conviction 15 not even mcreasing accordingly but the same 15 decreasmg from the earler 

ratio The Commuttee has taken a serious note 1n this regard and recommended that the 

Additional Chief Secretary to Government Haryana Home Department, Director 

General of Police and all Supenntendent of Police posted at District headquarters be 

asked to supply the complete district wise & case wise detail report पा the prescribed 

proforma in respect of all type of mncidents/ crimes cccurred agamst the reserved 

categories 16. Scheduled Castes Scheduled Tmbes & Backward Classes and action 

taken report agamst the accused/rate of conviction/acquittal/pending cases mn the 

Hon ble Court etc 

The concerned Home department 1e Director General of Police Haryana has 

supplied the reply vide letter dated 4 02 2020 which was placed before the Commuttee 

1n 1ts meeting held on 15 02 2020 at Surajkund Faridabad The Commuttee scrutimzed/ 

exammed the such reply m 1ts meeting held on 15 02 2020 and 17 06 2020 and observed 

that the concerned department has supplied the mcomplete mformation as the 

department not explamed the conviction rate m the cnme occurred against SCs 

categories m the State The Commttee has taken a senous note पा this regard and 

decided to examme all the Superintendents of Police of the State of Haryana during the 

present tenure The Commuttee further decided to examine two SPs m 1ts each 

subsequent meetings regularly so that observations of the Committee may be meet out 

Accordingly the Commuttee also decided to examne the Deputy Commussioner of 

Police Panchkula and Supermtendent of Police Ambala Districts on 01 07 2020 at 

1245PM and 01 30 P M respectively
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ORAL EXAMINATION OF THE DEPUTY COMMISSIONER 
OF POLICE, PANCHKULA 

As per schedule a meeting of the Commuttee was held on 01 07 2020 पा which 
the Deputy Commussioner of Police Panchkula was orally examined on the matters of 
atrocities 1¢ crime caused/rate of conviction/acquittal/compensation/pendency under 
mvestigation and i फट Hon ble Courts against the Scheduled Caste categories 

The Committee has raised varous objections on the reply relating 10 the 
District Panchkula furmshed by the office of Director General of Police Haryana Such 
representative could not reply एव the objections/queries satisfactorily However he has 
stated that when the criminal matter goes to the court there 15 crucial role of the District 
Attorney to contest the cases on behalf of State and suggested that the concerned 
District Attorney may also be called for oral exammation The Cormmuttee observed that 
the reply furmished by the DGP office was not completed पा all aspects therefore 
directed (0 the officer appeared before the Commuttee to furmsh the complete reply of 
last 10 years m respect of the crime/ratio of conviction/acquital and status of such cases 
in the Hon'ble Court etc occurred agamnst the dalits etc The officers assured 10 the 
Commuttee that the requisite information will be supphed to the Commuttee withmn a 
stipulated period of one month 

Thereafter Deputy Commussioner of Police Panchkula supplied the amended 
reply on 18™ August, 2020 and the same was placed before the Committee मा 15 
meeting held on 28 102020 The Commuitee scrutinized/ examine the matenal reply 
and decided that such matter be re consider while oral examination of the 
Additional Chuef Secretary Home Department and Director General of Police पा this 
regard to be conducted पा. subsequent meetngs
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ORAL EXAMINATION OF THE SUPERINTENDENT OF 
POLICE, AMBALA 

As per schedule a meeting of the Commuttee was held on 01 07 2020 1५ which 
the Superintendent of Police Ambala was orally examuned on the matters एव atrocities 
1¢ crme caused/rate  of  conviction/acquittal/compensation/pendency  under 
mvestigation and शा the Hon ble Courts agamst the Scheduled Caste categones 

The Commuttee has rmsed various objections on the reply relating to the 

District Ambala furmished by the office of Director General of Police Haryana Such 
representative could not reply on the objections/quenes satisfactorily However he has 
stated that when the cruminal matter goes to the court there 15 cructal role एव the District 
Attorney to contest the cases on behalf of State and suggested that the concerned 
District Attorney may 8150 be called for oral exammnation The Commuttee observed that 

the reply furnished by the DGP office was not completed i all aspects therefore 
directed to the officer appeared before the Commutiee to furmish the complete reply of 
last 10 years mn respect of the crime/ratio of conviction/acquital and status of such cases 
m फिट Hon'ble Court etc occurred agamst the dalits etc The officers assured to the 
Commuttee that the requsite mformation will be supphed to the Commuttee within a 
stipulated period of one month 

Thereafter Supermtendent of Police Ambala supplhied the amended reply on 
6" August 2020 and the same was placed before the Commuttee 1n 1ts meeting held on 

10 11 2020 The Committee scrutimized/ examine the matenal reply and decided that 

such matter be re consider while oral examination of the Additional Chuef Secretary 
Home Department and Director General of Police पा flus regard (0 be conducted m 
subsequent meetings
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE AND 
DISTRICT ATTORNEY KURUKSHETRA 

As per schedule a meeting of the Commuttee was held on 15 07 2020 का which 
the Supermntendent of Police Kurukshetra and District Attorney District Court 
Kurukshetra were oralley examimed on the matter of atrocities 16 crime caused/rate of 
conviction/ acquittal/ compensation/pendency under mvestigation and पा the Hon ble 
Courts agamst the Scheduled Caste categories During the oral examination they have 
furnish and explamn the reply clause by clause to the Committee but due to some 
discrepancy found वा the matter the Commuttee was not satisfied with the reply 

Therefore the Committee recommended to furmsh the afresh detail 
(sub section wise) 1n respect of atrocities rate of convictions and compensations as well 
85 the concerned District Attorney also directed to supply the detail m respect of efforts 
made by him 1! the matters of the atrocities to improve the rate of conviction The 
officers ensured the Commuttee that the requisite information will be supplied within 
15 days posttively 

Thereafter, Supermtendent of Police Kurukshetra supplied the amended reply 
on 22" September 2020 and the same was placed before the Comnuttee 1n 15 meeting 
held on 02 12 2020 The Commuttee scrutimzed/examine the matersal reply and decided 
that such matter be re consider while oral exammnation of the Additional Chief 
Secretary Home Department and Director General of Police 19 this regard to be 
conducted 1n subsequent meetings
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE AND 
DISTRICT ATTORNEY KARNAL 

As per schedule a meeting of the Commuttee was held on 15 07 2020 पा which 
the Superintendent of Police Karnal and District Attorney District Court, Karnal were 
oralley examined on the matter of atrocities 1e crime caused/rate of conviction/ 
acquittal/ compensation/pendency under mvestigaton and m the Hon ble Courts 
agamst the Scheduled Caste categories Durmg the oral exammation they have furnish 
and explan the reply clause by clause to the Commuitee but due to some discrepancy 
found पा the matter the Commuttee was not satisfied with the reply 

Therefore the Commuttee recommended to furmsh the afresh detad 
(sub section wise) mn respect of atrocities, rate of convictions and compensations 85 well 
as the concerned District Attorney also directed 10 supply the detail m respect एव efforts 
made by um 1n the matters of the atrocities to 1mprove फिट rate of conviction The 
officers ensured the Commnitee that the requisite mformation will be supplied within 
15 days positively 

The requsite amended reply was supplied on 24" September 2020 The said 

reply was placed before the Commutiee m 1ts meeting held on 02 12 2020 which was 
scrutimized/ examined by the Commuttee and the Commuttee was not satisfied with the 

reply as the complete mformation was not provided through reply by the said 
representatives The Commuattee further directed to the representatives to supply the 
complete reply from 1% January 2016 to 30™ June 2020 upto 20 December 2020 
posttively 

The Commuttee was disappointed to not that the Department failed to supply 
the requisite information 11106 finalization of this report 
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE AND 
DISTRICT ATTORNEY KAITHAL 

As per schedule a meeting of the Commuttee was held on 15 07 2020 m which 
the Supenntendent of Police Kathal and District Attorney District Court, Kaithal 
oralley examined on the matter of atrocites 1e crime caused/rate of conviction/ 

acquittal/ compensation/pendency under mvestigation and m the Hon ble Courts 

against the Scheduled Caste categories During the oral exammation they have furmish 
and explain the reply clause by clause to the Commuttee but due to some discrepancy 
found 1n the matter, the Commuttee was not satisfied with the reply 

Therefore the Commuitee recommended to furmsh the afresh detail 
(sub section wise) m respect of atrocities rate एव convictions and compensations as well 
as the concerned District Attorney also directed to supply the detail m respect of efforts 
made by him जा the matters of the atrocities to improve the rate of conviction The 
officers ensured the Commuttee that the requisite information will be supphed withim 
15 days posttively 

Thereafter Superintendent of Police Kaithal supplied the amended reply on 

27" August 2020 and the same was placed before the Commuttee m 1ts meeting held on 
22 09 2020 The Committee scrutinized/examne the material reply and decided that 

such matter be re consider while oral examination of the Additional Chuef Secretary, 
Home Department and Director General of Police m this regard to be conducted पा 
subsequent meetings
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE AND 
DISTRICT ATTORNEY HISAR, 

As per schedule a meetg of the Commuttee was held on 22 07 2020 प्रा which 
the Supermntendent of Police Hisar and District Attorney, District Court Hisar were 
oralley exammed on the matter of atrocities 1e crume caused/rate of conviction/ 
acquittal/ compensation/pendency under imvestigation and m the Hon ble Courts 
agamnst फिट Scheduled Caste categories as well as also on the matters of not allowed 
horse nding ॥ा the marnage boycott from the panchayats garlands of shoes 
dispossessed from Government allotted plots not allowed for fodder for theirr animals 

and to stop from purchase of ration from a shop etc occwred agamnst the reserved 
categories of Scheduled Castes Scheduled Tmbes and Backward Classes etc 
During the oral exammation they have furmish and explaimn the reply clause by clause to 
the Commttee but Superntendent of Police and Distnict Attorney could not rephied 

satisfactonily on the observations of the Commuttee on the report of cancellation of FIR 

acquttal and nominal conviction m the maximum cases as well as the conviction rate 
decreasing the Comnuttee also took a serious note on the non supply of the information 
m respect of not allowed horse nding पा the marnage boycott from the panchayats 
garlands of shoes dispossessed from Government alletted plots not allowed for fodder 

for therr ammals and to stop from purchase of ration from a shop etc Resultantly the 
Committee was not satisfied wath therr reply 

Therefore the Commuttee directed to review the matter by the Superintendent 

of Police agamn and furmish फिट afresh detal report m respect of Crume, 
conviction/acquittal/  pending cases m the Hon'ble Court alongwith reqmsite 

mformation regarding the atrocities of not allowed horse nding पा the marriage boycott 
from the panchayats garlands of shoes dispossessed from Government allotted plots 

not allowed for fodder लि पिला ammals and to stop from purchase of ration from a shop 
eic to the Committee within 15 days positively 

The Commttee further recommended that the District Attorney 18 requured 10 
review the matter and should take appropnate steps for mcreasing the conviction rate to 

stop the matter of atrocities occurred agaimnst the Schedule Caste categories fortmghtly 

Thereafter Supernntendent of Police Hisar supplied the amended reply vide 
letters dated 12" August 2020 & 7" October 2020 and by the District Attorney on 
dated 22™ October 2020 The said replies were placed before the Commuttee पा its 
meeting held on 16 09 2020 The Commuttee scrutimized/examine the material reply and 
decided that such matter be re consider while oral examinaticn of the Additional Chief 

Secretary Home Department and Director General of Police m this regard to be 
conducted पा subsequent meetings
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE AND 
DISTRICT ATTORNEY BHIWANI 

As per schedule a meeting of the Commuttee was held on 22 07 2020 पा which 
the Assistant Superintendent of Police, Bluwan: and District Attorney, District Court 

Bliwant were oralley examined on पीट matter of atrocities 1e crime caused/rate of 

conviction/ acquittal/ compensation/pendency under mvestigation and m the Hon ble 
Courts against the Scheduled Caste categortes The Commuttee has raised various 

objections to both the officers on the matter of atrocities agamst the Schedule Caste 
categories and they have given therr reply before the Committee satisfactonily 

The Commuttee asked to the Assistant Supermtendent of Police to supply the 
mnformation on the matter of another atrocities like not ailowed horse riding m the 

marriage boycott from the panchayats garlands of shoes dispossessed from 
Government allotted plots not allowed for fodder for their animals and (0 stop from 

purchase of ration from a shop etc occurred agamst the reserved categomes of 
Scheduled Castes Scheduled Trbes and Backward Classes etc within 15 days 
positively so that the same may be considered पा the subsequent meetings The 
Cemmuttee also asked to District Attorney to review the matters of Under Section 302 & 

376 occurred agamst SCs Categories and found the reason of the low rate of the 

conviction by submutting the report thereon withm 15 days positively to consider the 

matter पा subsequent meetings 

The Commuttee appreciated to the Assistant Supermtendent एव Police Bhiwam 
on submutting the well prepared requusite information 85 well as on the constitution of 
SIT to examine the cases of atrocittes and to find out the reason for cancellation of FIR 

and low rate of convicion The Commuttee also asked the officer supply the complete 
report m respect of constitution of the SIT 50 that the same may be implemented m the 

other District of the State to get the better result m the matter of atrocities 

The Assistant Superintendent of Police furmshed the requsite 
reply/mformation on 13" October 2020 and the same was placed before the Commuttee 

m दंड meeting held on 28 102020 The Commuttee scrutimzed/examine the materral 
reply and decided that such matter be re consider while oral examination of the 

Additional Chief Secretary Home Department and Director General of Police 1n thus 
regard to be conducted प्रा subsequent meetings
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE AND 

DISTRICT ATTORNEY CHARKHI DADRI 

As per schedule a meeting of the Commuttee was held on 22 07 2020 m whic 1 

Superintendent of Police Charkhi Dadn and District Attorney District Court, Charkin 

Dadn were oralley exammed on the matter of atrocities 1 ¢ rate of conviction/acquittal/ 

pending cases छा the Hon'ble Court against the reserved categories of Scheduled 

Castes Scheduled Tnbes and Backward Classes etc  During the oral examination 

they have furmsh and explan the reply clause by clause to the Commuttee and the 

Commuttee raised various objections to both the officers m this regard and they have 

given पिला reply satisfactorily 

The Commuttee appreciated 10 the Supermtendent of Police Charkhi 70807 on 

submtting the well prepared requisite information 85 well as on the constitution of SIT 

to examne the cases of atrocities and cancellation of the FIR to find out the reason for 

cancellatron of FIR and low rate of conviction 

The Commuittee was satisfied with the mformation supplied and replied on the 

observattons/questions by both the said officers however the Commuttee desired that 

the matter be te considered and the same may kept pending till the oral examination of 

Additional Chuef Secretary/Director General of Police be conducted in subsequent 

meetmgs
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ORAL EXAMINATION OF THE DEPUTY SUPERINTENDENT OF POLICE 
AND DISTRICT ATTORNEY JIND 

As per schedule a meeting of the Commuttee was held on 19 08 2020 1n which 
the Deputy Superintendent of Police and District Attorney District Court Jind were 

orelley examined on the matter of atrocities 1 ¢ c¢rime caused/rate एव conviction/ 
acquittal/ compensation/pendency under mvestigation and in the Hon ble Courts 
agamst the Scheduled Caste categories The Commuittee has raised various objections 

and asked questions to both the officers clause by clause/case wise on the matter of 
atrocities agawnst the Schedule Caste categories The Commuttee observed that reply 
furmished by the DSP was not completed 1 all aspects as almost 08565 are pending and 
mformation regarding compensation not farmshed therefore the Commuttee decided 
that 1n the subsequent meeting to called the concerned SP to conduct the oral 
examination m this regard because there 15 no frmtful result come cut of the oral 

examination of the Deputy Superintendent of Police 

District Attorney was asked to clarify on the nominal conviction rate m the 
matters of atrocities and he replied that being almost the witnesses are being hostile and 
due to compromise between the parties the conviction rate 15 gomg down day by day 
The Commuttee was not satisfied with the reply of such officer 

Thereafter Supermtendent of Police Jind supplied फिट amended reply on 
12" September 2020 and the same was placed before the Commuttee 1n 1ts meeting held 

on 09 12 2020 The Commuttee scrutimzed/examine the material reply and decided that 
such matter be कट consider while oral exammation of the Additional Chief Secretary 

Home Department and Director General of Police पा this regard to be conducted पा 

subsequent meetings
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE AND 
DISTRICT ATTORNEY FATEHABAD 

As per schedule a meeting of the Commuttee was held on 19 08 2020 m which 
the Supermtendent of Police and District Attorney District Court Fatehabad were 
oralley examuned on the matter of atroctties 16. crnime caused/rate of conviction/ 
acquittal/ compensation/pendency under investigation and m the Hon ble Courts 
aganst the Scheduled Caste categories The Commuttee has raised various objections 

and asked questions 10 both the officers clause by clause/case wise on the matter of 
atrocities against the Schedule Caste categortes The Commuttee observed that reply 
furmished by the SP was not completed 1 all aspects as 1n almost 08565 the necessary 
action has not been taken by the police resultantly more then 50% cases have been 
cancelled as well 85 the accused have not been arrested 1n the matters of atrocities 

District Attorney was asked to clarify on the nommal conviction rate हा the 
matters of atrocities and she replied that being almost the watnesses are not ready to 
tendered therr ewvidence and the parties are bemg solve the matter by way of 
compromise, the conviction rate 15 going down day by day 

As the Commuttee was not satisfied with the reply of the officers therefore the 
Commuttee directed to the departmental representative to furmsh the detail reply within 
a month alongwith detail of compensation within 15 days to the Commuttee to take the 
further necessary actron 

Thereafter Superntendent of Police Fatehabad supplied the amended 
consolidated reply on 28" September 2020 alongwith compensaction report of the 

District Welfare Officer and reply of District Attoreny Fatehabad The same was 
placed before the Commuttee m दंड meetmg held on 16 122020 The Committes 

scrubmzed/examune the matenial reply and decided that such matter be re consider 
while oral exammation of the Additional Chief Secretary Home Department and 
Director General of Police पा this regard to be conducted पा subsequent meetings 
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE AND 
DISTRICT ATTORNEY SIRSA 

As per schedule a meeting of the Commuttee was held on 01 10 2020 पा which 
the Superintendent of Police and District Attorney District Court Sirsa were oralley 
examined on the matter of atrocities 1e crime caused/rate of conviction/ acquittal/ 

compensation/pendency under nvestigation and m the Hon ble Courts aganst the 

Scheduled Caste categories The Committee has raised various objections and asked 
questions to the above officers/officials clause by clause/case wise on the matter of 
atrocites against the Schedule Caste categories The Commattee observed that the reply 
furmshed by the SP and the reply supphed through office of DGP entirely contradictory 
from each other as the figures of both reports are showing different from each other 

Besides 1t, the figures shown m the reply of the SP are also contradictory with the 
figures shown पा the reply of the District Attorney 

District Attorney was asked to clanfy on the nominal conviction rate in फिट 
matters of atrocities and he rephed that bemng almost the witnesses are not ready to 
tendered their evidence due to their fearness as well 85 under the social pressure, the 

conviction rate 15 gomng down day by day The said District Attorney also submit the 
separate report to the Commuttee and ensured that if required the same will be improve 
m future 

The Commuttee also asked the questions/observations to the Superintendent of 
Police 1n respect of compensation to be granted to the victims प्रा the major crimes Such 
SP also could not replied satisfactorily पा this regard the Commuttee directed to hum to 
furmish the detail accurate reply पा respect of atrocities agamnst SC Categories and 
compensation to the vichms within three weeks 

The Supermtendent of Police Sirsa furmished the amended consohidated 
repndyl m respect of atrocities rate of conviction and compensation etc on dated 
22" QOctober 2020 the same was placed before the Commuttee m 15 meeting held on 
23122020 The Committee scrutmzed/examme the material reply and decided that 
such matter be re consider while oral exammation of the Additional Chief Secretary 
Home Department and Drrector General of Police m this regard to be conducted एा 

subsequent meetings
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE, 
HANSI AND DISTRICT ATTORNEY AND DISTRICT 

WELFARE OFFICER, HISAR 

As एटा schedule a meeting of the Commuttee was held on 07 10 2020 पका which 

the Superintendent of Police Hanst Deputy District Attorney, District Court, Hisar and 
Tehsil Welfare Officer Hisar were oralley examimed on the matter of atrocities 16 

crime caused/rate of conviction/ acquittal/ compensation/pendency under mvestigation 
and पा the Hon 016 Courts against the Scheduled Caste categories The Commuitee has 
raised various objections and asked questions to the above officers/officials clause by 
clause/case wise on the matter of atrocities agaimnst the Schedule Caste categories 

The Committee observed that the reply furmshed by the SP and the reply 
supphed through office of DGP entirely contradictory from each other 85 फिट figures of 
both reports काट showing different from each other The Commuttee also sought the 
status report by intimating the compensation Govt services and allocation of 

100 - 100 square yard plots etc from the SP पा respect of mncidence occurred शा the 
villages of Mirchpur and Bhatla The reply of the SP पा respect of the matter of 
atrocities was not satisfactory, therefore the Commuittee recommended that after making 

the coordmation by the Supermtendent of Police District Attorney and Tehsil Welfare 

Officer a fresh consclidated reply with relevant documents be provided 10 the 
Commuttee 

Deputy District Attorney was asked to clarify on the conviction rate of 100% 

shown 1n lus report but he could not replied satisfactorily before the Commuttee as his 
reply was found totally wrong and Commuttee took a sertous note thereon The 
Commuttee also asked the questions/observations to the Supermtendent of Police and 
Welfare Officer m respect of compensation to be granted to the victims पा the major 
crimes They could not replied satisfactonly पा this regard 

After oral Exammation the Commuttee observed that फिट reports submtted by 

the department representative are entirely contradictory to each other as well as wrong 
mformation has been furmished by the Deputy District Attorney Therefore पाठ 
Commuttee has took a serious note पा this regard and directed to them हि furnish the 
detail accurate reply पा respect of atrocities against SC Categonies rate of conviction 

and compensation to the victims within fortmght positively 

The Supermntendent of Police Hansi furmshed the amended consolidated 
reply m respect of atrocities rate of conviction and compensation etc on dated 
23" Qctober 2020 the same was placed before the Commuttee 1 1ts meeting held on 
25112020 The Commuttee scrutimzed/examine the matenial reply and decided that 
such matter be re consider while oral examination of the Addittonal Chief Secretary 

Home Department and Director General of Police पा this regard to be conducted पा 
subsequent meetings 

S
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To grant the compensation and other facilities 1 ¢ houses, plots et¢ to the victims 

of meidences occurred पा the Villages Mirachpur and Bhatla 

The Commuttee held the meetmg on 07 102020 at 1230 PM at Haryana 
Vidhan Sabha, Chandigarh to conduct the oral examnation of Superintendent of Police, 
Hans1 District Attorney Hisar and District Welfare Officer Hisar While oral 
examination of these Officers 1t has been come to the notice of the Commuittee that 
neighter the compensation granted, nor necessary facilities 1e¢ houses plots etc have 

been provided to the victims of Mirachpur and Bhatla incidences The Commutiee has 
taken a serious note पा this regard and recommended to refer the matters to Deputy 
Comrmussioner Hisar to obtain the report within 15 days positively from the recept of 
communication 11 this regard The Commutiee also directed to the Supermtendent of 
Police Hansi and District Attorney to submut the fresh consohidate reply/mnformation m 
respect of crime and from 01 01 2017 to 30 06 2020 

Thereafter, the Deputy Commrssioner, Hisar and the Supermtendent of Police 
Hans1 supplied the requisite revised reply vide letters dated 11 11 2020 & 23 10 2020 
respectively The same were placed before फिट Commitiee पा 1ts meeting held on 
18 11 2020 

The Commuttee scrutinized both the reply recewved from the above Officers and 
observed that as the matters are very sensitive and aggrieved families are still residing 
under observation of the Government, resultantly these families are not living freely 
The Commuttee took a serious note thereon and decided to discuss the matter पा detail 

with the quarter concerned 1n the subsequent meetings to be held था the Haryana Vidhan 
Sabha Secretanat 

The reply/information supplied by the Deputy Commissioner Hisar and 
Supenntendent of Pohice, Hanst are reproduced as under 

1 उपमडल अधिकारी हिसार के द्वारा भेजी गई रिपोर्ट अनुसार गाव मिर्चपुर के कुल 258 विस्थापित्त 
परिवारों को गाव बीड ढढूर हिसार के लिए अलाटमेट पत्र जारी करने बारे कार्यवाही अमल मे लाई जा चूकी है। 
खण्ड विकास एव पंचायत अधिकारी हिसार-2 की रिपोर्ट अनुसार उक्त मे से 105 परिवारों का अब तक की 
किश्ते जमा करवाकर कब्जा दिया जा चुका है। इसके अलावा 125 परिवारों द्वारा प्रथम किश्त जमा करवाई जा 
चूकी है| 

2 खण्ड विकास एव पदयायत्त अधिकारी हासी-प्रथम के द्वारा भेजी गई रिपोर्ट अनुसार महात्मा गाधी ग्रामीण 
बस्ती योजना के तहत ग्राम भाटला में 100-100 वर्ग गज के प्लाटो के लिए अनुसूचित जाति के 283 और 
बीएसी0ए0 के 31 पात्र परिवारों को भूमि उपयुक्त न होने के कारण अलाट नहीं किए जा सके। इसके अत्तिरिक्त 
सरकार द्वारा चलाई जा रही स्कीमो के बारे ग्राम सभा मे समय-2 पर अनुसूचित समाज के लोगों को अवगत 
करवाया जा रहा है| वर्तमान में गाव मे शाति का वातावरण है। 

3 7w मिर्चपुर के बीड ढदूर मे विस्थापित्त परिवारों के लिए गली निर्माण व सामुदायिक केन्द्र के कार्यों की 
स्थिति निम्न प्रकार से है- 

0 कार्य का नाम स्वीकृत राशि | जारी राशि | खर्घ राशि टिप्पणी 

| गली निर्माण 17449 87 24 87.24 कार्य पूर्ण 

| 2 | सामुदायिक केन्द्र का निर्माण 9011 8011 m 50 कार्य प्रगति पर है 
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ग्राम मिर्धपुर मे वर्ष 2010 मे घटित घटना उपरात अनुसूचित जाति एवं पिछड़ा वर्ग कल्याण विभाग 
हरियाणा के द्वारा जिला कल्याण अधिकारी हिसार की मार्फत सूची साथ सलग्न है के अनुसार 204 86,807 /— 
रूपये की सहायता राशि वितरण की जा चूकी है। 

ग्राम भाटला के पीडितो एसएसी,/ एस0टी0 एक्ट के तहत सूची मे वर्णित 22 व्यक्तियों को 28,43 760 
रूपये की सहायता वित्तरण की जा चूक़ी है। 

अनुसूचित जाति एवं पिछडा वर्ग कल्याण विभाग हरियाणा द्वारा जिला कल्याण अधिकारी, 
हिसार के माध्यम से वर्ष 2010 में गाव मिर्चपुर (हिसार) में घटित घटना के 

उपरात समय-2 पर दी गई सहायता का विवरण-- 'समय-2 पर दी गई सहायता का विवरण”-- 

मृतक ताराचद की पहली पत्नी के पुत्र श्री अमरलाल को पाच 
लाख रुपए व दूसरी पत्नी श्रीमत्ति कमला को T8 लाख 
रुपए | 

2000 लाख रूपये 

ताराचद एव उसकी पुत्री की मृत्यु उपरात 
प्रत्येक दसे लाख रुपए की दर से) 

52 घायल व्यक्तियों को ईलाज के लिए पच्चीस हजार की दर 

से वितरित की गई राशि। 

1300 TG रूपये 

179 परिवारों को पन्द्रह हजार रुपए की दर से अतिरिक्त 
रिलिफ के तौर पर वितरित की गई राशि | 

2685 लाख 

18 परिवारों को घरेलू सामान एवं मकानों के नुकसान की 
भरपाई के लिए वित्तरित की गई राशि। 

26 78500,/ — रूपये 

18 परिवारों को मकानों के निर्माण हेतु वितरित्त की गई राशि | 34 88 000,/- रूपये 

घरेलू सामान, खादृय सामग्री की खरीद हेतु वित्तरित की 
राशि। 

49 483 /- रूपये 

197 परिवारों को प्रति परिवार दो किवटल की दर से वितरित 

की गई की Ag सशि | 
4 80 400 /- रूपये | 

189 परिवारों को प्रति परिवार दो किवंटल की दर से वितरित 
की गई की g, राशि | 

500200 /— रूपये | 

श्रीमति वेदों देवी पत्नी श्री जगबीर सिह को ईलाज के लिए 
वितरित्त की गई राशि | 

14 600 / — रूपये | 

10 धूप सिष्ठ पुत्र श्री रतन सिह को को ईलाज @ लिए वितरित 
की गई राशि | 

11800 /— रूपये । 

11 206 परिवारों को दस हजार रुपए प्रति परिवार की दर से 

वित्तरि्त की गई नकद मुआवजा राशि| 
2060000 /— रूपये। 

12 250 परिवारों को प्रति परिवार दो किवटल की दर से वित्तरित 
की गई की गेहू राशि | 

647 400/ — रूपये | 

13 250 परिवारों को प्रति परिवार दो किवटल की दर से वित्तरित्त 
की गई की गेहूं राशि। 

725 200,/- रूपये | 

14 230 परिवारों को उपलबध करवाए गए कम्बलो की WA | 220500 /— रूपये | 

पु 245 परिवारों को प्रति परिवार दो किवटल की दर से वितरित 
की गई की गेहू राशि | 

816 400,/- रुपये | 
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H 265 परिवारों को प्रति परिवार दो किवटल की दर से वितरित्त 826 970 /— रूपये | 
की गईं की गेहू राशि | 

17 95 UGN को उपलब्ध करवाए गए टैंटो की राशि | 8 08 054 /- रूपये | 

18 TR फार्म हाऊस पर वर्ष 2014 में टैंकर के माध्यम से | 127 000,/- रूपये। 
उपलब्ध करवाए गए पीने के पानी की की राशि | 

19 तवर फार्म हाऊस पर वर्ष 2015 मे टैंकर के माध्यम से | 234600/ — रुपये | 
उपलब्ध करवाए गए पीने के पानी की की राशि । 

कि FIR No 0025 दिनाक 31,/01 /2017 मे 9 व्यक्तियों को | 6 75 000,/-रूपये 
75000,/-रूु0 प्रति व्यक्ति 

कूल राशि 2,04,66,807 /- रुपये | 

भाटला गाव के पीड़ितों को एसएसीए0,/एसएटी0 एक्ट के तहत दी गई 
वितीय सष्ठायता राशि का विवरण 

| 8५ | N Name Father Name Caste | Address Amount 

1 |Kaidasho Sewa Singh Chamar Bhatla 281250 

2 | Umed Smgh Neki Ram Chamar Bhatla 562500 

3 | Daulat Ram Chandu Lal Bawan Bhatla 75000 

4 | Ajay Kumar Jaibir Chamar Bhatla 75000 

5 | Rajkumar Chandu Ram Chamar Bhatla 75000 

n Shyam Lal Diwana Dhanak Bhatla 75000 

7 | Dharmbir Lala Ram Chamar Bhatla 75000 

n Balbir Gangadutt Chamar Bhatla 75000 

n Rajesh Hawa Singh Chamar Bhatla 75000 

10 |Balwan Singh Shiv Lal Chamar Bhatla 75000 

11 | Satpal Hawa Singh Chamar Bhatla 75000 

12 |Jamal Amar Chand Chamar | Bhatla 150000 

13 | Vikash Suresh Chamar Bhatla 150000 

14 | Amt Mahabir Chamar Bhatia 150000 

15 |Nar Smgh Harke Ram Chamar |Bhatla 150000 

16 |Kuldeep Dharambir Chamar | Bhatla 150000 

17 m m Chamar Bhatla 75000 

18 | Sumta Ajay Chamar Bhatla 100000 

19 |Dara Singh Sher Singh Chamar |Bhatla 150000 

20 |Krshan Kumar |Mange Ram Chamar , |Bhatla 150000 

21 |Vikash Jogi Ram Chamar | |Bhatla 50000 

22 |Rajesh Hawa Singh Chamar Bhatla 50000 
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।भ
ाट
ला
 

को
 

Sa
da
r 

| 
जग
दी
श 

नि
वा
सी
 

गा
व 

क्
षा
टल
ा 

तह
सी

ल 
हा

सी
 

जि
ला

 
हि
सा
र 

की 
दि
ना
क 

स्थ
ाई 

नि
वा

सी
 

है 
और 

अन
ुस
ुच
ित
 

जा
ति
 

चम
ार
 

से 
सम
्ब
न्
ध 

रख
ती
 

| 18
 0

4 
20

17
 

है।
 द

ोषी
गण 

खुख
ार 

व 
अस
ाम
ाज
िक
 

किस
्म 

के 
आदम

ी 
है 

और 
की.

.. 
गिर

फ्त
ार 

साम
ान्

य 
जात

ि 
जाट

 स
े स

म्ब
न्ध

 र
खते

 ह
ै औ

र प
्रार

्थीय
ा 

और 
इसक

े 
किय

ा..
. 

गया
। 

परि
वार

 क
ो 

लम्
बे 

समय
 स

े 
जान

ते 
है। 

दोनो
 प

क्ष
ों 

को 
एक 

दुस
रे 

की 
चाल

ान 
दिन

ाक 
जा
ति
 

का 
भी 

इल
म 

है।
 

यह 
कि 

18 
अक्

तुब
र 

201
6 

को 
प्र

ार्
थीय

ा 
उस
के
 

को
 

तैय
ार 

कर
के
 

पत
ि 

जग
दी
श 

ने 
दो
षी
गण
 

को
 

व 
दो
षी
 

न0
 

1 क
े 

पि
ता
 

व 
2 

के 
पत
ि 

ना
क 

शम
शे
र 

को 
अप
नी
 

एक
 

भै
स 

81 
00
0/
 

रु
पय
े 

मे 
बे

च 
दी 

थी।
 

और
 

दो
षी
गप
 

व 
शम
शै
र 

ने 
गैस

 
की 

की
मत
 

81 
00
0/
 

रु
पय
े 

अदा
 
कर
ने
 

गा
यल

्र
य 

मे 
के 

लि
ए 

कु
छ 

दिन
ों 

की 
मो
हल
त 

मा
गी
 

थी 
और 

वो 
सम
य 

गु
जर
 

जा
ने
 
दि
या
 

जा
 

चु
का
 

के
 

बा
द 

भी
 
भै
स 

के 
81 

00
0/
 

रु
पय
े 

प्र
ार्

थीय
ा 

व 
उस
के
 
पर

िव
ार

 
को 
न
ा
 

जो
 

दि
ये
। 

इस
के

 
बाद

 
भी 

प्र
ार्

थीय
ा 

आदि
 

द्व
ारा

 
दो
बी
गण
 

व 
शम
शे
र 

से 
कई 

5च
ार
ाध
ीन
 

बार
 

पैस
े 

माग
े 

पर 
दो

षी
गण

 
आद
ि 

आज
 

कल
 

कह
 

कर 
टा
लत
े 

रहे
। 

3 
यह
 

कि
 

आज
 

दि
ना
क 

06 
04 

20
17
 

को 
सु
बह
 

कर
ीब

 
8 ब

जे 
प्र

ार्
थीय

ा 

26
 
05
 
20
17
 
को
 

न्
या
या
लय
 है।
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अप
नी

 
पुत

्री
 

मन्
जु 

के 
सा

थ 
दो

षी
गण

 
के
 

घर
 

अप
नी
 

भै
स 

के 
पै

से
 

मा
गन
े 

गई 
तो 

दो
षी
गण
 

नए 
2 

दर
वा
जे
 

से 
बा

हर
 

आई
 

और 
प्र

ार्
थीय

ा 

ने 
उस
से
 

अप
ने

 
पै
से
 

मा
गे

 
तो 

दो
षी
या
 

न0
 

2 
तह
स 

मे
ं 

आ 
गई
 
और

 

प्र
ार्

थीय
ा 

को 
कह
ां
 क

ि 
यह

ा 
से 

चल
ी 

जा
 

नह
ीं
 त

ो 
जान

े 
से 

मार
 

दु
गी
। 

इ
त
न
े
 

में
 

दो
षी
 

न0
 

1 
अन
्द
र 

से
 

आय
ा 

और
 

प्
रा

र्
थी

या
 

का
 
हा
थ 

पक
ड़
कर
 

उस
े 

दर
वा
जे
 

से 
छी

च 
कर 

गि
रा
 

दि
या
। 

जो 
प्र

ार्
थीय

ा 
ने 

कह
ा 

कि
 

मै 
तो 

अप
ने
 

पै
से
 
मा
गन
े 

आई
 

थी
। 

इत
ने
 

मे 
दो
षी
 

न0 
1 

ने 
सब
के
 

सा
मन
े 

गल
ी 

सर
आम
 

प्
रा
र्
थी
या
 

को 
कह
ा 

कि
 
सा
ली
 
डे
ढन
ी 

चम
ार
ी 

अभ
ी 

ते
रा
 

चैक
 
का
टत
ा 

हू
 

और
 
नज
दी
क 

पड़
ा 

झक
ड़
ी 

का 
33T

 
उठ
ाक
र 

प्र
ार्

थीय
ा 

के 
दा
ये
 

हा
थ 

पर 
मा

रा
 

फि
र 

उस
ी 

हा
थ 

की 
कल
ाई
 

पर 
डड
ा 

म
ा
र
ा
 

फि
र 

दो
षी
 

नए
 

1 
ने 

मे
री
 
कम
र 

पर
 

53
 

के
 

कई
 

वा
र 

कि
य।
 

शम
शे
र 

की
 

घर
 

वा
ली
 

ने 
अप

ने
 

हाथ
 

मे 
लि
या

 
डड
ा 

बाय
े 

पैर
 

के 
अग
ूठ
े 

पर
 

मा
रा
 

और 
दो
नो
ं 

दो
षी
गण
 

ने 
थप
्प
ड़
 

और
 

ला
तो
 

से 
मु
झे
 

कई 
चो
टे
 

मा
री
 

जो 
आप 

रोक
ा 

की 
दो
षी
गण
 

उन्
हों

ने 
हुय

े 
इक्

कठा
 

लोग
 

के 
पा
स 

दो
ष 

दो
नो
 

और 
रुक

ें 
से 

लम
ुश
्क
ि 

बड़
ी 

दो
षी
गण
 

तो 
"ग
ण 

ने 
प्र

ार्
थीय

ा 

को
 

कह
ा 

डे
ढन
ी 

चम
ार
ी 

कम
ीन
ी 

दौ
बा

रा
 

पै
से
 

माग
े 

तो
 
जा
न 

से 
मा
र 

देग
े। 

जो 
प्र

ार्
थीय

ा 
की 

लड
की
 

मन्
्ज

ु 
झग
ड़
ा 

देख
 

कर 
घब
रा
 

गई 
और

 

वह
ा 

से 
भा

ग 
गई
 

और
 

अप
ने
 

पि
ता
 

जग
दी
श 

को
 
बु
ला
या
 

और
 

प्र
ार्

थीय
ा 

के 
पत

ि 
जग
दी
श 

ने 
उस

े 
उठ
ाक
र 

ईल
ाज

 
के
 

लि
ए 

सर
का
री
 

हस
्प

ता
ल 

हा
सी

 
मे 

ले 
आय
ा 

जह
ा 

पर 
मौ
जु
द 

डा
क्

टर
 

सा
हब
 

ने 
कह
ा 

70



कि
 
आप
की
 

डा
क्
टर
ी 

सि
सा
य 

हस
्प

ता
ल 

मे 
हो
गी
। 

उस
के
 

बा
द 

प्र
ार्

थया
 

का
 

पत
ि 

उसे
 

ले
कर

 
सि

सा
य 

पहु
ंचा

 
जह

ा 
प्र

ार्
थीय

ा 
की
 

डाक
्टर

ी 
हुई

। 
4 

यह 
कि 

दो
षी
गण
 

ने 
प्र

ार्
थीय

ा 
को 

गम्
भीर

 
चोट

े 
मार

ी 

है 
और 

उस
े 

सर
ेआ
म 

सब
के

 
सा

मन
ें

 
जा

ति
 

की 
गल
ी 

दे
कर
 
अप

मा
नि

त 

कि
या
 

है 
और
 

जा
न 

से 
मा
रन
े 

की 
धम
की
 

दी 
है 

और 
प्र

ार्
थीय

ा 
व 

उस
के
 

पर
िव

ार
 

वा
ले
 

अब
 

भी
 
दो

षी
गण

 
से
 

जा
न 

व 
मा
ल 

का
 

खत
रा
 

बन
ा 

हु
आ 

है।
 

अत 
तु

रन
्त

 
खि

ला
फ 

के 
दो
षी
गण
 

कि 
हैं 

प्र
ार्

थना
 

आप
से
 

दि
लव

ाई
 

सजा
 

उन्
हें

 
और 

जाय
े 

की 
का
र्
यव
ाह
ी 

का
नु

नी
 

कड़
ी 

से 
प्र

भाव
 

प्र
ार्

थीय
ा 

g 
जाव

े 
के 

भ्ै
स 

के 
81 

00
0/
 

रु
पय
े 

दि
लव
ाय
े 

जा
वे
। 

19
0 

0५
 
ब्
या
न 

अज
ान

े 
रा
हु
ल 

४० 
पो

लु
रा

म 
जा

ति
 

चम
ार
 

वा
सी

 
भा

टल
ा 

बा
ना
मज
द 

्
ल
 

32
50

00
/ 

व 
kN 

3 
+
 

17 
U
/
s
|
3
 

20
 

वर्
ष 

Mo
b 

No
 

99
96
2 

57
09

1 
ब्
या
न 

कि
या
 

कि
 

मैं
 ग
ाव
|आ
रो
पी
 

प्र
वेश

 
- 

12
50

00
/ 

14
8 

14
9 

|क
्ा

टल
ा 

का
 
रह
ने
 

वा
ला
 

हु
 
और

 
खे
ती
 

बा
डी

 
का
 
का
म 

धन
्ध

ा 
कर
ता
 
GG
 

दल
ड 

जा
ति

 
जु

ना
ईल

 

22
% 

6 
कल
 

दि
ना

क 
15 

06 
17 

को 
सम

य 
कर
ीब
 

5 
30/

6 
00 

बजे
 

शाम
 

मै 
व/

जा
ट.

..
. 

वास
ी 

बर
ी 

IP
C 

& 
3 
वि

का
स 

s/o
 स

ुरे
श 

नर
 
सि
ह 

s/o
 ह

रक
े 

रा
म 
क
ु
ल
द
ी
प
 

s/o
 ध

र्म
बीर

:भा
टला

...
. 

क
ी
|
2
7
 

09 
19 

90 
1 

अकव
ाम 

चमा
र 

वास
ीया

न 
भाट

ला 
हमा

रे 
गाव

 क
े 

बिज
ली 

घर 
मे 

सलर
िता

...
 नह

ीं 
Und

er 
SA

DA
R 

| लग
े 

है
न्

डप
म्

प 
से 

पान
ी 

भर
ने
 

गये
 

थे 
जो 

वह
ा 

अन
ुप
 

४० 
रा

मफ
ल|

पा
ई 

गई
 

है 

HA
NS
T 

जात
ि 

ब्र
ाह्

मण 
वास

ी 
भाट

ला 
भी 

पान
ी 

भरन
े 

के 
लिए

 व
हा 

आ 
गया

 थ
ा 
जि
सक
ो.
..
 |

17 
112

0 
3R
 

कह
ने
 

लग
ा 

कि
 

मै 
पा
नी
 

भर
ुग

ा 
हम

ने
 

कह
ा 

कि 
हम

ार
ा 

नम
्ब

र|
मु

कद
मा

 
हज
ा 

पह
ले
 

बन
ता
 

है 
ओर 

इस
ी 

बात
 

पर 
अन
ुप
 

ने 
हमा

रे 
को 

जा
ति
 

सु
चक
|म
े 

निर
्दो

ष 
पा
या
 

tr
ia
l 
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व 
मा 

बह
न 

की 
गा

लि
या

 
दे

ने
 

लग 
गय
ा 

फि
र 

ऊन
ुप

 
ने 

अप
ने
 

सा
थि

यो
ं 

गय
ा 

है 
व 

अन
्य
 

को
 

फो
न 

कि
या
 

जो 
अन

ुप
 

के 
सा

थी
 

महे
न्द

्र 
80
 

जय
कि
शन
 

प्
रव

ेश
 

आर
ोप

िय
ान

 

5/
0 

रव
ि.
 
स
ि
क
न
्
द
र
 

5/
0 

रा
मे

शव
र 
ब
ा
क
ा
 

5/
0 

चन्
द्र

 
सु

नी
ल 
[
T
 

पुत्
र 

5/
0 

बा
का

. 
मो
हन
 

5/0
 
कु

लद
ीप

 
अक

वा
म 

ब्
रा

हम
्म

ण 
व 

प्
रव
ेश
 
5/
0|
रा
मफ
ल 

दल
ड 

जा
ति
 

जा
ट 

वा
सी

या
न 

भा
टल

ा 
मौ

का
 

पर
 

आय
े 

ओर
 

जे
मल

| 
मह
ेन
्द
्र
..
. 

पुत्
र 

5/
0 

अम
रच

न्
द 

व 
अम
ीत
 

5/
0 

मह
ाब

ीर
 

अक
वा

म 
चम

ार
 
वा
सी
या
न|
जय
कि
शन
 

को
 

भा
टल

ा 
भी 

वह
ा 

मौ
का
 

पर 
आ 

गये
 

थे 
जो

 
अन
ुप
 

सि
कन

्द
र 

प्र
वेश

 
|द
िन
ाक
 

महे
न्द

्र 
बा
का
 

लोह
े 

की 
राड

 
लि
ये
 

हुऐ
 थ

े 
तथा

 
सु
नी
ल 

इन्
डा 

लिय
े 

हुऐ
। 

16 
06 

20
17

 
व 

था 
व 

प्
रव
ेश
 

चाक
ु 

लिय
े 

हुऐ
 थ

े 
जो 

प्र
वेश

 
ने 

मेर
े 

बाय
े 

हाथ
 

की 
बा
जु
|प
्र
वे
श 

पुत्
र 

पर
 

चा
कु

 
मा
रा
 

व 
सु

नी
ल 

ने 
मे
री
 

कम
र 

में
 
बी
डा
 

की
 
खो

द 
मा
री
 

तथ
ा 
|उ

दय
बी

र 
को
 

मो
हन

 
ने 

ईट 
जे
मल
 

के 
बाय

े 
कुल

्हा
 प

र 
मार

ी 
महे

न्द
्र 

ने 
वि
का
स 

को 
|?3

 
07 

20
17
 

पकड
़ 

लि
या
 

और 
मोह

न 
ने 

ईट 
उठा

कर 
विक

ास 
के 

मुह
 

पर 
दाह

िनी
 र

पिन
्द्

र 
5 

तरफ
 म

ारी
 फ

िर 
सिक

न्द
र 

ने 
अपन

े 
हाथ

 म
े 

ली 
हुई 

राइ
 अ

मित
 क

े 
राम

ैशव
र 

सिर
 म

ें 
बाई

 त
रफ 

मार
ी 

तथा
 फ

िर 
अनु

प 
ने 

राड
़ 

नर 
सिह

 क
े 
ag

(T
 

T 
कुल

्हा
 व

 ब
ाई 

हाथ
 क

े 
पजा

 प
र 

राइ
 म

ारी
 त

था 
फिर

 प
्रव

ेश 
/0 

दलड
 
o
 

ने 
अपन

े 
हाथ

 म
े ल

िया
 ह

ुआ 
चाक

ु 
कुल

दीप
 क

े ब
ाये

 ह
ाथ 

की 
कला

ई 
T
 

T 
पर

 
मा
रा
 

तथा
 

फि
र 

मौ
का
 

पर 
का
फी
 

आद
मी

 
गा
व 

के 
आ 

गय
े 

बाक
ा 

व 
मो

हन
 

जिन
्हो

ने 
हमा

री 
को 

चोट
े 

मार
ने 

वाल
ों 

से 
छुड

वाय
ा 

| फ
िर 

चोट
े | 

पुर
े. 

कुल
दीप

 
मार

ने 
वाल

े 
मौक

ा 
से 

अपन
े 

2 ह
थिय

ारो
ं 

सहि
त 

भा
ग 

गये
 ओ

र 
जात

े 
| अफ

वा
म 

सम
य 

हमा
रे 

को 
कहा

 
कि 

आज 
तो 

बच 
गये

 
आईन

्दा
 म

िले
गे 

तो 
e
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जा
न 

से
 
AN
 

| 
फि
र 

हम
ार
े 

को
 

जि
सम
े 

मे
रे
 

को 
व 

जे
मल
 

वि
का
स 

|व
ास
ीय
ान
 

अम
ीत
 

, न
र 

सिह
 व

 क
ुलद

ीप 
को 

मजर
ुबी

 ह
ालत

 म
ें 

हमा
रे 

रिश
्ते

दार
 /

भाट
ला 

को 
कु
लद
ीप
 

5/0
 

मह
ता
ब 

जा
ति
 
चम
ार
 

R/O
 

फरी
दपु

र 
ने 

व्ह
ीकल

 
का 

दि
ना
क 

ईन
्त
जा
म 

कर
के
 
GH
 

हिस
ार 

मे 
ले
 

आय
ा 

जो 
GH
 

हिस
ार 

मे 
डा.

 (
10 

07 
20
17
 को 

को
 

जे
मल
 

व 
को 

मे
रे
 
जि
सम
ें
 

की 
पट
टी
 

मर
हम
 

हम
ार
ी 

ने 
सा
हब
 |

 ग
िर
फ्
ता
र 

कि
या
 

ईल
ाज
 

के 
लि
ए 

दा
खि
ल 

कर
 
लि
या
 

बा
कि
 

वि
का
स 

अम
ित
्त
 

, 
नर 

गय
ा 

व 
चा
ला
न 

सि
ह 

व 
कु
लद
ीप
 

को 
डा 

दी 
कर 

छु
टट
ी 

कर
के
 

पट
टी
 

मर
हम
 

ने 
सा
हब
 

दि
ना
क 

अन
ुप
 जो 

मह
ेन
्द
्र
 

, प
्रवे

श 
सि
कन
्द
र 

, ब
ाका

 
सु
नी
ल 

मो
हन
 

(0
3 

08
20
17
 

प्र
वेश
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डा
 

को
 

ले
कर

 
हा
ला
त 

खर
ाब
 

हो
ने
 

के 

डर 
से 

कर्
ण 

सि
ह 

कर
वा

कर
 

छु
टट
ी 

से 
हस

्प
ता

ल 
को 

बी
रभ

्ा
न 

कर
्ण

 
था

। 
आय

ा 
ले 

मे 
गा
व 

सि
ह 

ने 
स्
वय
 

SH
O 

था
ना

 
ना

रन
ौद

 
को

 

था
ना
 

ना
रन
ौद
 

मे 
जा

कर
 

गाव
 

में
 

तन
ाव
 

हो
ने
 

बार
े 

बत
ला

या
 

था।
 

जि
स 

पर
 

उस
ी 

सम
य 

5 
7 

पु
लि

स 
कर
्म
चा
री
 

था
ना

 
ना

रन
ौद

 
से 

उस
के
 

गा
व 

में
 
उस
के
 

सा
थ 

2 
आय
े 

थे 
ज
ि
न
्
ह
ो
न
े
 

गा
व 

मे 
आक
र 

दुस
रे 

पक
्ष
 

को 
रा

त 
को

 
ही 

सम
झा
 

बु
झा
 

दि
या
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इन
का
 

गा
व 

से 
खा
त्
मा
 

कर
 
दो
।इ
न 

सब
 

के
 

हा
थो
 

में
 
जे

लड
इय

ा 
ला
ठी
या
 

39
S 

व 
पट
्र
ोल
 

वा 
मि
टट
ी 

के 
ते

ल 
की
 

पि
पी

या
 

वा
 
बो

तल
े 

थी।
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षडय
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE, DISTRICT 
ATTORNEY AND DISTRICT WELFARE OFFICER, YAMUNANAGAR. 

As per schedule a meeting of the Committee was held on 07 10 2020 पा which 
the Superintendent of Police Dastrict Attorney District Court and District Welfare 

Officer Yamunanagar were oralley exammed on the matter of atroctties 1 cnme 
caused/rate of conviction/ acquuttal/ compensation/pendency under mvestigation and का 
the Hon ble Courts against the Scheduled Caste categortes The Commuttee has rased 

various objections and asked questions to the above officers/officials clause by 
clause/case wise on the matter of atrocities against the Schedule Caste categones 

The Committee has took & serious note m respect of फिट 111 cases found 
cancelled out of total 263 cases i फिट report of Superintendent of Police and while पा 

oral exammation the Commuttee directed to him to reconsider the matter of quashing & 
cancellation of FIRs and removing of SC ST Act etc and submit the latest report 

thereon 

Durning oral exammation various questions/objection were raised to the District 
Attorney and 1t was also asked to clanfy whether any accused has been pumshed 1n the 

any matter of atrocities but he could not replied satisfactorily to the Commuttee 

During the oral exammation of the Distnict Welfare Officer the Commuttee 
raised vanous objections on the report regarding compensation to the victims submutted 

by पिता as well as 1n regard to not conduct the meetmng of the vigilance and monitoring 
Commuttee but he could not replied satisfactorily to the Commuttee 

After examune the report furmshed by the departmental representatives the 
Commuttee observed that in the reports there are so many discrepancies found and the 
Commuttee was not satisfied with the contents एव the data provided by the officers 
appeared before the Commuttee The Committee took a serous note thereon and 
directed to the officers after examine the every case submit the fresh reports within 8. 
month 

The Commuttee also observed that in most of the districts the districts Level 
Vigilance and Momtoring Commuttees are not पा function 85 the same have not been 

constituted, therefore the Committee recommended that being a sernious matter 1t may 

be referred to the Chuef Secretary to Government Haryana to look 1n to the matter and 
1ssue the directions to all concerned officers to constitute a above said Commuttee and 

conduct the meeting एव the Commuttee 85 per the norms of the law and submnt action 
taken report to the Commuttee within 8 period of 15 days 

The Supermntendent of Police Yamunanagar furmished the amended 
consohdated reply 1n respect of atrocities rate of conviction and compensation etc on 
dated 1% & 24" December 2020 फिट same was placed before the Comnuttee 1 1ts 
meeting held on 06 01 2021 The Commuttee scrutimized/examine पाठ matenal reply and 

decided that such matter be re consider while oral exammation of फिट Additional Chief 

Secretary Home Department and Director General of Police i this regard to be 

conducted m subsequent meetings
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ORAL EXAMINATION OF THE SUPERINTENDENT OF POLICE, DISTRICT 
ATTORNEY AND DISTRICT WELFARE OFFICER, PANIPAT 

As per schedule a meeting of the Commuttee was held on 18 11 2020 m which 
the Supermtendent of Police District Attorney District Court and District Welfare 
Officer Panipat were oralley exammed on the matter of atrocities 1 e crime caused/rate 
of conviction/ acquittal/ compensation/pendency under mvestigation and 1n the Hon ble 
Courts agamst the Scheduled Caste categories The Commuttee has raised various 
objections and asked questions to the above officers/officials clause by clause/case wise 
on the matter of atrocities aganst the Schedule Caste categories 

During oral exammation of the Superintendent of Police the Commttee 
observed that ता the report submitted by her the cases of murder rape dispossessed 
from land the matters of fires and msulted m the panchayats etc  have not been 
mentioned as well as the requsite mnformation has not been provided as per the 
prescribed proforma 

During oral examination of the District Attorney the Commuittee observed that 
the officer has not furmish the requisite information as desired so he could not replied 
thereon satisfactorily 

During oral exammation of the District Welfare Officer the Commuttee took a 
serious note when such officer present the reply on the day of oral examnation 16 on 
dated 18 112020 The such officer explain to the Commuttee पा respect of amount of 
compensation granting to the victims जा the cases of murder and rape matters etc but he 
has not provide the information in respect of cancelled cases The District Welfare 
Officer also could not rephed satisfactorily on the question 1n respect of granted and not 
granted the compensation to some victuns 85 per his report 

After examime the report furnished by the departmental representatives, the 
Comumttee observed that mn the reports there are so many discrepancies found and the 
Commuttee was not satisfied with the contents of the data provided by the officers 
appeared before the Committee The Commuittee took a serious note thereon and 
directed to these three officers to conduct the meeting at your Head Quarter and 
mmprove their data before attend the meeting 1n the Haryana Vidhan Sabha The 
Commuttee also directed to the SP to supply फिट amended report to the Commuttee 
within 2 weeks through official e mail The Committee also directed to the District 
Welfare Officer to submut the report regarding amount of compensation from 2010 to 
2020 granted by the Red Cross and Deputy Commysstoner 85 well as information with 
reason regarding not granted the compensation etc 

The Supenntendent of Police Pampat furmshed the amended reply alongwith 
reply of District Attorney पा respect of matter of atrocities and rate of conviction etc on 
dated 2™ & 24" December 2020 The District Welfare Officer also furmshed the 
separate reply on dated 14™ December 2020 These rephes were placed before the 
Commuttee 1n 1ts meeting held on 27 01 2021 The Comnuttee scrutimized/examme the 
material reply and decided that such matter be re consider while oral exammation of the 
Additional Chief Secretary Home Department and Director General of Police m this 
regard to be conducted पा subsequent meetings
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For providing the Smart Phones, Laptops/Tabs etc to the students of SC/ST and 
BC categories who are stndying पा Government Schools to enable them to 

get the benefit of online study till the Schools are not bemng 

opened due to corona virus 

(School Education) 

In 1ts meeting held on 10 06 2020 at 1230 PM at Haryana Vidhan Sabha 
Chandigarh  the Commuttee has raised 8 very important 1ssue relating to online study 
of the students of reserved categortes studying घा the Government s Schools 1n the State 
of Haryana since lockdown start The Commuttee stated that the Schools are not being 
physically opened 1n near future due to spreading एव Corona virus and onhne study will 
be continued tll the functioning of schools not started They have further stated that 
there 15 not possible to conduct the classes without Smartphone/Laptop/Tab for the 
SC/ST and BC Category's students as almost these category s students belonging to 
from the poor families and are not 1n a position to afford Smart Phone/Laptop/Tabs etc 
Reason bemng the study of all these students are bemng badly affected and in that 

situation, these students will not be able to fight the competition with the students of 

other categones 

The Commuttee has taken 8 serious view m this matter and recommended that 
the Additional Chief Secretary to Government, Haryana School Education Department 
be asked to look mto the matter and 1f possible to provide the Smart Phone/Laptop/Tab 
etc to the students of such categonies so that these students may be able to continue 
therr onlime study till the physically functioning of the school restart and submut the 
reply within 15 days from the receipt of this Communication 1n this regard 

The department submit the reply vide memo dated 18 08 2020 and the oral 
examination of the Additional Clief Secretary to Government, Haryana School 
Education Department, 1n respect of non supply the reply regarding the Smart Phones/ 
Laptops/Tabs etc for students of SC/ST and BC categones was conducted on 19™ 
August, 2020 at 200 PM at Haryana Vidhan Sabha Chandigarh Durmg oral 
examnation फिट Additional Chief Secretary to Government Haryana stated that the 
proposal to provide the Smart Phones Laptops/Tabs etc to the students has been sent to 
the Government on dated 25 06 2020 लि approval and a detailed discussion on such 
matter has been made पा the meeting conducted on dated 15072020 under the 
Charrmanship of Hon ble Chief Minster 1n the presence of Chief Secretary to 
Government Haryana He has further stated that now the matter 15 under consideration 
with the Hon ble  Chief Mimster and Finance Department for approval and 85 and 
when approved the matter necessary action will be taken and conveyed to the 
Committee 

On the suggestion of the Additional Chief Secretary (0 Government Haryana, 
of said department, the Commuttee further decided to conduct the oral examination of 
the Additional Chief Secretary to Government Haryana Finance Department alongwith 
the Additional Chief Secretaries to Government, Haryana School Education 
Department on dated 14™ October, 2020 at 1230 PM and accordingly they were 
exammed Afier long discussion durmg oral exammation the Additonal Chief 

) 
श
ी
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Secretary Finance Department stated that a policy जा this regard 15 required to 06 
formulate on behalf of School Education Department and then his Department may take 
the action The Commuttee directed to the Departmental representative of the School 
Education Department to formulate a policy 1n this regard and submit the same for 
approval of the Government and then provide the same to the Finance Department 

The Commuttee was disappomnted to not that the School Education Department 
failed to formulate and convey the requusite pohicy ही] the finalization of this report
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Utilized funds of component plan of the Scheduled Castes categores 

The Committee held the meeting on 02 09 2020 at 1230 PM at Haryana 

Vidhan Sabha Chandigarh and while discussing the matter the Commuittee took a 

suo moto cognizance on the News 1¢  Funds for Scheduled Castes Scheme not 
utilized published in the newspaper 'The Tribune' on 31 08 2020 

The Committee observed that the funds provided under the component plan 
for the School Heaith Technical Education Roads Nutrient Food Water पा the 

colomes and areas belonging to the people of Scheduled Castes categonies etc are not 

utilizing properly from long time Some Members informed that such funds has been 
utilized on other projects of the Government 1e on roads bndges etc and being such 
act of the Government therefore the mjustice 15 being caused with the reserved 

categortes and the reply/comments of the Government are required to be obtamed on 
such 1ssue :immediately so that the right of the people of reserved category be protected 

The Commuttee has taken a serious note and recommended that the quarter 
concerned 06 asked to furnish the reply/comments within seven days from the receipt 

of commumcation 1n thzs regard 

The Principle Secretary to Government, Haryana Welfare of Scheduled Castes 
and Backward Classes Department supplied the reply on dated 25 11 2020 vide which 
department wise scheme for Scheduled Caste Sub Plan cutlay and expendrture for the 
year 2017 18 2018 19, 2019 20 and 2020 2021 (वा September 2020) was explamned 
Such statement was placed before the Commuittee 1n 5 meeting held on 16 12 2020 

After scrutmzmg/examme the reply, the Commuftee observed that the 
concerned department supplied the mcomplete information Thereafter the Commuttee 

decided to examine five departments 1e P WD (B&R) Agrculture and Farmers 
Welfare Irmgation and Water Resources Rural Development and Development and 

Panchayats 1n 1ts subsequent meetings regularly 50 that observations of the Commuittee 
may be meet out The Committee directed to the said department (0 supply the latest 
reply/information and decided to conduct the oral examination of the P W D (B&R) 
Department on 30 122020 at 1 00 PM at Haryana Vidhan Sabha Chandigarh The 

reply supphied by the department on dated 25 11 2020 15 reproduced 85 under
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PUBLIC WORKS (B&R) DEPARTMENT 

The Public Works (B&R) Department supply his reply vide letter dated 
29 12 2020 and 1n the meeting held on 30 12 2020 at 01 00 PM फिट Commuttee conduct 
the oral exammation of the Additional Chuef Secretary to Government Haryana Public 
Works (B&R) Department During the oral exammation the Commuttee has raised 
various objections/questions on the funds of component plan पा respect of reply 
furnished by the Principal Secretary to Government Haryana Welfare of Schedule 
Castes and Backward Classes Department Haryana and Public Works (B&R) 
Department Such representative could not reply on the objections/quenes satisfactonly 

The officers assured to the Commuttee that the requisite information will be 
supplied to the Commuttee as desired within 8 stipulated pertod of one month 

The Commttee was disappoimted to note that the department failed to supply 
the requisite information till the finalization of this report 

f
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IRRIGATION AND WATER RESOURCES DEPARTMENT 

The Irngation and Water Resources Department supply the reply vide letter 
dated 29 122020 and m the meeting held on 13 01 2021 at 0100 PM at Haryana 
Vidhan Sabha Chandigarh the Commuittee orally examined the Additional Chuef 
Secretary to Government, Haryana Irrigation and Water Resources Department thereon 

During फिट oral examnation, the Additional Chief Secretary of said department has 
explaned the contents of the reply Clause by Clause before the Commuttee as well as 
also explained the utilization of the budget allocated for the State Shares Schemes The 
Addrtional Chuief Secretary stated that there 15 no direct benefited schemes for the 
reserved categories are available पा 015 department and only allocated budget 15 being 
utilized for फिट construction/rehabilitation एव canal and water courses etc to provide 
"Her Khait Ko Pam and for drinking water for the general public etc which are used 
for all the farmers The Additional Chief Secretary also brought to the notice of the 
Commuttee that there 15 no any criteria available for bifurcation of the budget on the 
basis of the category and फिट budget which has been shown पा the reply has been 
bifurcated by the Finance Department as well as by the Planning Department and 
utilizing the same accordingly Meamng thereby there 15 no critena to calculate any 
utiized budget under the Scheduled Castes Sub Plan m the Irmgation Department 

However while discussion the Additional Chuef Secretary suggested that there 15 50 

many schemes 1n the various departments are available पा which direct benefit 15 not 
providing to the Scheduled Castes category but the percentage of utihized budget m 

respect of Scheduled Castes category 15 being shown lgher than the ratio of therr 

population and land holding of the Scheduled Caste category The Additional Chief 
Secretary also suggested that 1t will be better that the Additional Chief Secretary 

Finance and Additional Chief Secretary Planming departments be also examned 
together with the departments concerned mncluding 15 department 1e wrigation 

department under which such kind of schemes which are not directly benefited to the 
Scheduled Caste Categories are gomng on so that percentage of the budget of the 

schemes under which direct benefits are being given to the Scheduled Castes categories 
be mproved The Committee was agreed with फिट suggestion of the Additional Chuef 

Secretary and desired that पा the subsequent meetings the Additional Chuef Secretary 
Fmance and Additional Chuef Secretary Planming departments be also called for oral 
examination alongwith Irrigation Department and other departments under which direct 
benefited schemes are not applicable 

Moreover as the reply of the department was received late ता the office and the 
Commuttee could not complete the oral examination properly as the members of the 

Commuttee could not prepare themselves to conduct the oral examunation of the 
Department Therefore the Committee recommended that such Trrigation Department 
alongwith the Additional Chief Secretary to Government, Haryana, Finance Department 
and Additional Chief Secretary to Government Haryana Plannmg Department be 

called agan for oral examnation after one month Now the matter will be reconsider वा 
the subsequent meetings
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AGRICULTURE AND FARMERS WELFARE DEPARTMENT 

The Agriculture and Farmers Welfare Department supply his reply vide letter 
dated 18 012021 by submutting the mformation जा respect of 6 Districts 16 Karthal 
Nuh, Panipat, Palwal Yamunanagar and Gurugram In 1ts meeting of the Commuttee 
held on 21012021 at 0100 PM at Haryana Vidhan Sabha, Chandigarh orally 
examned पाठ Additional Chief Secretary to Government, Haryana, Agnculture and 
Farmers Welfare Department and during the oral exammation he replied on the 
observations/objections/questions of the Commuttee and after gomg through the same 
the Commuttee observed that neither complete nor accurate reply in respect of 
Component Plans has been given by the department, so the Committee was mot 
satisfied with the reply given by the Department, therefore, the Commuttee directed to 
the Additional Chief Secretary to Government Haryana Agriculture and Farmers 
Welfare Department to constitute a Commuttee of officers to venfy the funds of 
Component Plan utilized 1n last 3 years and submut a details report within a month to the 
Commuttee postively 

The Commuttee also directed to furmsh the reply पा detail afresh m respect of 
utihzation of funds of all the schemes applicable for the welfare of the reserved 
categories within a period एव one month posttively 16 upto 17 02 2021 so that the report 
पा this regard be presented ॥ the ensumng Budget Sesston The Committee was 
disappointed to note that the department failed to supply the requisite mformation il 
the finalization of this report 

>
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Regarding not constitute Districts Level Vigilance and 

Momtormng Commttees 

While oral exammation of the Supenintendent of Police District Attorney and 
District Welfare Officer, Yamunanagar on dated 21 10 2020 1t has been come 10 the 
notice of the Commuttee that nerther the Vigilance and Monitoring Commuttees has been 
Constituted at district level nor m function at present m the State The Commuttee took 
a serious note पा this regard and recommended that a reports/reply 1n this regard be 
obtamned from the Chief Secretary to Government, Haryana within 15 days positively 
from the receipt of communication जा this regard The Commuttee further recommended 
that the Chief Secretary to Government Haryana be also asked to 1ssue the direction (0 
all the quarter concerned for constrtute the इ810 Commuttees and conduct the meeting as 
per norms of the Government so that matter relating to reserved categories may be short 
out timely 

The Chief Secretary to Government, Haryana General Admunstration 
Department supplied the reply/comments alongwith directions 1ssued vide D O letter 
dated 25 06 2020 on 07 122020 to all the Deputy Commussioner to conduct such 
meeting regularly Such reply and directions were placed before the Commuttee 1n 1ts 
meeting held on 16 122020 After scrutnized/examine the reply the Commuttee was 
satisfied with the reply and action of the Government Thereafter the Commutte decided 
to drop the matter
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Representation of all Non-Teaching Employees of Scheduled Castes Category 

working था the Kurukshetra Umiversity, Kurukshetra 

In its meeting of previous Committee held on 8 01 2020 at 1230 PM at 

Haryana Vidhan Sabha Chandigarh a representation of all Non Teaching employees of 
Scheduled Caste Category workmg mn फिट Kurukshetra Umversity Kurukshetra was 

discussed The Commuttee observed that the Universities are not providing the proper 
representation i promotion to the reserved categories The Commuttee has taken a 
serious note 1n this regard and recommended to asked the Vice Chancellor 

Kurukshetra as well as Chief Secretary to Government Haryana to submut the reply 
within 15 days from the receipt एव communication का this regard 

Letters dated 10" January 2020 & 16th March 2020 durmg the tenure of 
previous Commuttee and three reminders on dated 27" May 2020 25" November 2020 
& 2™ February 2021 durng the tenure of present Commuttee for supplying the latest 
requisite information were sent to the Chief Secretary 10 Government of Haryana and 
Vice Chancelor Kurukshetra Umversity Kurukshetra The Deputy Registrar 

Kurukshetra Umversity, Kurukshetra supplied the reply on 22 02 2021 and the same 
was placed before the Comnuttee पा फंड meeting held on 02 03 2021 The Commuttee 

scrutinized/examine the reply, the Commuttee was not satisfied with the reply and 
decided to consider the matter m the subsequent meeting 

The Commuttee was disappointed to note that the quarter concerned failed to 
supply the requisite information till the finalization एव पाई Report
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The appowmntment and promotion of employees छा the Umversities of 
State of Haryana 

In 1ts meeting held on dated 14 01 2020 at Haryana Vidhan Sabha Chandigarh, 
the Commuttee took a suo moto cogmzance on the matter of reservation 1n promotion in 

the Umversities of State and observed that these Universities घाट not providing proper 
reservation to the reserved categories in पिला promotion The Commuttee has taken 8. 
serious note m this regard and recommended that the matter be referred to the 
Vice Chancellors of all the Umiversities of Haryana for submitting the Roster Register 
of therr Untversity within 15 days from the receipt of commumnication m this regard 

The Commuttee recommended to orally examine the concerned department/ 

untversity 1 one of 1ts subsequent meetings as and when the Universities reopened
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Representation of the Juntor Engineers ए the 
Public Works (B&R) Department 

In 1ts meeting held on dated 29 01 2020 at Haryana Vidhan Sabha Chandigarh 
discussed the representation of the Jumor Engineers of the Public Works (B&R) 
Department पा which they have stated that the reservation पा promotion are not being 
providing as per reservation Pohey of the State Government The Commuttee has taken 
a serious note n this regard and recommended that the matter be referred to the 
Additional Chief Secretary to Government Haryana and Engmeer in Chief PWD 
(B&R) Department for submitting the comments/reply within 15 days from the receipt 
of communication वा this regard 

The Department has supplied the reply on dated 14 05 2020 which was placed 
before the Commuttee m 1ts meeting held on 10 June 2020 Afier examme the reply 
the Commuttee was not satisfied and decided to orally examine the departmental 
representative m the subsequent meetings so that factual position may be ascertained 
A letter dated 26" June 2020 and remimnder dated 2™ December 2020 were sent to the 
department for supplying the latest requistte information 

The Commuttee was disappomted to note that the department failed to supply 
the requisite information व the finalization of this report
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Representations of the President Confederation of SC, ST&BC Organisations 

(Haryana) and all the Haryana Scheduled Castes Employees Federation for 
reservation m promotion with consequential semority w e f 17 06 1995 

In 1ts meeting held on dated 12 02 2020 at Haryana Vidhan Sabha Chandigarh 
The two representations of the President Confederation of SC,St&BC Orgamsations 
(Haryana) & General Secretary of all the Haryana Scheduled Castes Employees 

Federation for mplementing the reservation i 'Promotion with consequential 
sentority” wef 17 06 1995 were examimmed The Commuttes observed that the proper 

reservation m promotion are not bemg implementing as per the 85" Amendment of 
Constitution 85 well 85 judgment of Hon'ble Supreme Court हट The Commuttee further 

observed that the semority w e £ 17 06 1995 also not bemg given to the employees of 
reserved categones “The Commuttee has taken a serious note m this regard and 
recommended that the matter 96 referred to the Chief Secretary to Government, 
Haryana for submutting the reply within a month from the receipt of the commumication 
1n this regard 

A letter dated 19™ March 2020 and five remmders dated 27 May 2020 
3" July, 2020 14™ August, 2020 2™ December, 2020 and 29" January, 2021 were sent 
to the 5810 department for supplying the latest requsite mformation. 

The Commuttee was disappomnted to note that the Department faled to supply 
the requisite information till the finalization of this Report
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Representation for providing the Smart Phones, Laptops/Tabs etc to फिर students 
of SC/ST and BC categones who are studying m Government Colleges to enable 
them to get the benefit of online study till फिट Colleges are not being physically 

opened due to corona virus 

(Hgher Education) 

In पड meeting held on 01 07 2020 at 1230 PM at Haryana Vidhan Sabha 
Chandigarh the two representations 1€ one of from the girl students of Government 
Gurls College Stwami (Bluwani) and second of from Government Girls College Cheeka 
(Kaithal) for providing फिट smart phones/laptops/Tabs etc for online study tll the 
Colleges are not physically opened were discussed The Commuttee observed that the 
students those are not having a smart phones/laptops/Tabs etc for onlme study durmng 
the lock down due to COVID 19  are facing major difficulties and without smart 
phone पिला study 15 bemng badly suffered The Committee observed that 1t 15 prime duty 
of the Commuttee to protect the future of the students relating to SC/ST&BC categories 
so that पिला study could not suffered and they may become able to contest the 
competition alongwith the students of General categories The Commuttee has taken a 
sertous note 11 this regard and recommended that the matter be referred to the Principal 
Secretary to Government Haryana Higher Education Department for providing the 
comments within 15 days from the receipt of the communication पा] this regard 

The department submut the reply vide memo dated 14 08 2020 by stated that 
the matter to provide the Smart phone/laptop/Tab et to the students एव SC categories 15 
under consideration with the Finance Department for calculate the financial implication 
The oral exammation of the Principal Secretary to Government, Haryana Higher 
Education Department पा this regard was also conducted on 19% August 2020 at 
200 PM at Haryana Vidhan Sabha Chandigarh and he has stated that there 15 no 
problem at the level of College as almost all the college going students are having an 
andrord phone as well 85 laptop 8150 

The Committee was satisfied with reply of the Principal Secretary to 
Government Haryana Higher Education Department and now the matter has been 
dropped 
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Representation for implementation of the reservatons policy 1n the appomtment of 

Section Officers and Accounts Officers etc 1 the Treasuries and Accounts 

Department, Haryana 

In 1ts meeting held on dated 10" June, 2020 at 12 30 PM at Haryana Vidhan 

Sabha Chandigarh, a representation of Shr Surender Kumar & others 1n respect of 

"Gross violation of reservation policy of 1979 and 2014 while appointing the Section 

Officers and Accounts Officers etc m the Treasunes and Accounts Department 

Haryana' was discussed The Commuttee observed that the representiomst already 

furnished चाल representation to the quarter concerned and neither any action taken by 

the department nor furmshed any comments on the representation The Commuttee has 

taken a serous note वा। ths regard and recommended that the matter be referred 10 the 

Treasuries and Accounts Department Haryana for submuttng the comments/reply 

within 15 days from the receipt of communication m this regard 

The department supplied फिट reply on 17 112020 and by mentioning the 

relevant rules for the appomtment to फिट Post of Section Officer mntimated that no any 

Section Officer has been appomted by way of direct recruitment and फिट same was 

placed before the Committee m 15 meeting held on 25112020 The Commutiee 

scrutimzed/examine the reply, the Commuttee was satisfied with the reply and decided 

to drop the matter
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Representation for implementation of policy of industry for 

promotion of the Scheduled Castes & Scheduled Tribes 
entreprenenrs पा the State of Haryana 

In 1ts meeting held on 01 07 2020 at 1230 PM at Haryana Vidhan Sabha 
Chandigarh a representation of Dr Milind Kamble (Padma Shn Awardee 2013) 

Founder Chairman, Dalit Indian Chamber of Commerce & Industry (DICCI) for 

implementation of policy पा respect of industry for the promotion of the Scheduled 

Castes and Scheduled Tribe entrepreneurs 1n फिट State of Haryana was discussed The 

Commuitee हुए through with the contents of the representation and observed that such 

Dalit Indian Chamber of Commerce and Industry 15 also closely working with the some 

States 1 ¢ Maharashtra Andhra Pradesh, Telangana Karnataka Chhathsgarh etc are 

creating a conducive eco system to encourage entrepreneurship amongst Scheduled 

Caste and Scheduled Tribe communities The Commuttee also observed that m the 

above States there 15 progressive mdustrial policies for Scheduled Castes and Scheduled 

Tribes are available but m our State of Haryana no such kind of policy 15 available 85 

available 1n the above States The Commuttee has taken a sertous note पा this regard and 

recommended 10 formulate such kind of pohey for promotion of business for new and 

existng SC/ST entrepreneurs हा the State The Commuttee directed to referred the 

matter to the quarter concerned for submitting the comments/reply within 15 days from 

the recempt of communication m this regard 

The representation was referred to the Industry and Commerce Department 

Haryana vide letter dated 6" July 2021 and a remunder was also given on dated 

17 August 2020 for supplying the latest requisite information पा details within a week 

from the receipt of this communication 

The department supplied the detailed reply on 14 09 2020 by mtimating that the 

matter to formulate the new Enterprise Promotion Policy (Industrial Policy) 15 under 

process of the Government and the same will not only cover new mmtiatives for 

development of SC/ST entiepreneur ship m फिट State but will also provide additional 

meentives to the SC/ST entrepreneurs 1 magor flagship State Government s schemes 

Such reply was placed before the Commuttee पा 15 meeting held जा 01 10 2020 The 

Commuttee scrutinized/examine the reply The Commuttee was satisfied wath the reply 

and dectded to drop the matter
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Representation of Smt Tara Raza for re-conducting the enquiry/ 

mvestigation of the matter bearmg FIR No 229 dated 1 6 2019 
Under Section 302 of IPC at Pohice Station, Kurukshetra 

In 1ts meeting held on 15 07 2020 at 1230 PM at Haryana Vidhan Sabha 
Chandigarh a representation of Smt Tara Razia resident of House No 1076/7 Urban 
Estate Kurukshetra for re conducting the enquiry/investigation m the matter bearing 

FIR No 229 dated 1 6 2019 under Section 302 of IPC at Police Station Kurukshetra 
was discussed The Commuttee observed that the matter 15 very serious वा nature and 
required to be re-mvestigate properly therefore the Commuttee recommended to 

referred the matter to the Director General of Police Haryana/ Department of Home to 
look m to फिट matter senously and took a action as per law by submuttmg the 
report/comments m detail within a period of 15 days from the receipt of communication 
पा this regard 

Thereafter the department supplied the reply on 09 11 2020 and mtimated that 
on the complamt of Smt Tara Razia, a case bearng पार No 229 dated 01 06 2019 
under section 302 of IPC का the Police Station, Kurukshetra was registered and 
mnvestigation was made by the CIA 1 Kurukshetra as well as पट detector test of the 
nominated accused Rachit Sharma from the FSL Mudhuban was also conducted On the 
basis of all फिट collateral evidences and nvestigations report there was no proof was 
found agamst Shrt Rachit Sharma पा respect of caused the Crime of murder of शाप 
Robin 8/0 Smt Tara Razia complamant It has also been mtrmated that the matter has 

been closed After scrutinized the comments/reply the Commuttee was satisfied with 
the vestigation and action taken ता the matter by the quarter concerned The 
Commuttee decided to drop the matter
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Representations of Savindhan Suraksha Samt, Yamuna Nagar and 

Shr1 Amar Simgh Patlan, President Ambedker Sama) Kalyan Sabha, Karnal 

In its meetng held on 22 07 2020 at 1230 PM at Haryana Vidhan Sabha 

Chandigarh, two representations of the Savindhan Suraksha Samit: Yamuna Nagar 
and Shri Amar Singh Patlan President Ambedker Samaj Kalyan Sabha Karnal were 

discussed The Commuttee observed that the Gadaria Caste which was mcluded vide 

notification dated 07 07 2020 excluded from the list of the Scheduled Castes Category 

without any reason 15 not justified The Commuttee has taken a serious note and decided 

to refer the matter to the Chief Secretary to Government Haryana Department of 

General Admmstration, Haryana to supply the comments thereon भाषा a period of 

15 days positively from the receipt of the commurucation पा this regard A letter dated 

25" January, 2021 was sent to the said department for supplyng the latest requisite 

mformation 

The Commuttee was disappointed to note that the department failed to supply 

the requsite information till the finalization of this report
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Representation of आए Vijay Grewal, Reporter, resident of VPO, Sanwar, District 

Charkhn Dadr regarding not mentioning the names of the renowned persons of 
the Scheduled Castes Category on Gaurav Patt of the Village 

In 1ts meetng held on 22" July 2020 at 1230 PM at Haryana Vidhan 
Sabha, Chandigarh a representation of हित Vyay Grewal Reporter resident of VPO 
Sanwar District Charkhi Dadn regarding not mentioning the names of the renowned 
persons of the Scheduled Castes Category 1 6 (Dr Mahabir Singh Sr Professor Pandit 

Bhagwat Dayal Sharma Umiversity of Health Sciences Rohtak, Nand Kumar Deputy 
Excise and Taxation Commissioner (DETC) Ambala etc ) on the Gaurav Patt of the 

Village by discriminating on caste basis was discussed The Commuttee noted the 

contents of the representation and took a serous note पा this regard and recommended 
that the matter be referred to the Deveplopment & Panchayats Department for 
submitting the comments/reply within 15 dalg's postiively from the receipt of 
commumecetion पा this regard A letter dated 25 January 2021 was sent to the said 
department for supplyimng the latest requisite information 

The Commuttee was disappomnted to note that the department farled to supply 
the requisite mformation till the finalization of this report
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Representation of Mass Sunita Beb D/o Late Shri Jog Ram, Dinod Road, Balaj 
Colony, District Bluwam for taking the the legal action aganst 

Shr1 Amut Chahal (Jaat), Village Mohammadpur, 
Tehsil Gohana, District Senepat 

In 1ts meetng held on 13 08 2020 at 1230 PM at Haryana Vidhan Sabha 
Chandigarh  a representation of Miss Sumta Bebt D/o Late Shri Jog1 Ram resident 
of Dmod Road Balaln Colony Bhiwami for taking the legal action against 
Shn Amit Chahal (Jaat) Village Mohammadpur Tehsil Gohana District Sonepat, was 
discussed After examune the said representation the Commuttee has taken a serious 
note पा this regard and recommended to refer the representation to the Additional Chief 
Secretary to Government, Haryana Home Department Director General of Police 
Haryana and Supenintendent of Police Bhiwam to obtain the comments/reply within a 
peniod of 15 days positively from the receipt of communtcation 1n thys regard 

Thereafter the department supplied the comments/reply on 31 08 2020 and the 
same was placed before the Commmttee held on 01 102020 Vide such reply the 
Superintendent of Police Bhiwant intrmated that on the complamt of Miss Sunita Bebi 
a case bearing FIR No 62 dated 23 06 2020 under section 376/506/67A and under 
section 3(2) V Sc/St Act etc हा the Women Police Statton Bhiwam was regstered and 
mvestigation was made by the SHO of such Police Station Thereafter the Assistant 
Supermtendent of Police Tosham also mvestigate the matter and during mvestigation 
the accused namely Amit Chahal, Sombir Deshra) and Vikas were arrested After 
scrutiized the comments फिट Committee was satisfied with the nvestigation and 
action taken 1n the matter by the quarter concerned The Commuttee decided to drop the 
matter
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Representation of Smt Indernt Kaur W/o Late छिप Brahmanand S/o 

लिप Lahsnu, Village Mandebri, Tehsil Jagadhar, 

District YamunaNagar for taking the legal action agamst 

Shr1 Tejpal S/o Shr1 Sher khan & others 

In 1ts meetng held on 13 08 2020 at 1230 PM at Haryana Vidhan Sabha 
Chandigarth 2 representation of Smt Indegit Kaur W/o Late छाए Brahmanand 
S/o Shn Lahsnu resident of Village Mandebn1 Tehsil Jagadhan Distnict Yemunanagar 

regarding to take legal action against Shr1 Tejpal S/o Shri Sher khan & others who have 

dispossessed from her agniculture land by force was discussed After examune the said 

representation पीट Commuttee has taken a serious note 1 this regard and recommended 
to refer the representation to the Additronal Chief Secretary to Government Haryana 
Home Department, the Additional Chief Secretary to Government Haryana Revenue 

and Disaster Management Department, Director General of Police Haryana and 
Supenntendent of Police Yamunanagar to obtamn the comments/reply within a period of 
15 days positively from the receipt of commumcation पा this regard 

Thereafter, the department supplied the comments/replies on 28 09 2020 & 
29 09 2020 and the same was placed before the Commuttee 1n 1ts meeting held on 
07 10 2020 Vide such reply the quarter concerned mttmated that as all the mquiries and 
necessary proceedings at the level of Police Department has been completed challan 

bock was prepared on dated 12 09 2020 and after checking पाठ same will be presented 

m the Hon ble concemed Court After scrutimzed the comments the Commuttee was 
satisfied with the reply and decided to drop the matter
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Representation of Shr1 Bhagwan Dass, H No 279/18, Akash Nagar, Kurukshetra 
regardmg promotions on the Post of D M under the relevant rule 

In 1ts meeting of the Commuttee held on 13 08 2020 at 1230 P M at Haryana 
Vidhan Sabha Chandigarh a representation of Shri Bhagwan Dass resident of H No 
279/18 Akash Nagar Kurukshetra regarding promotions on the Post of DM under the 
relevant rule  was discussed After examme the said representation the Commuttee 
recommended to refer the representation to the Prmeipal Secretary to Government 
Haryana Fmance and Development Corporation Department and the Managing 
Drrector Haryana Scheduled Castes Finance and Development Corporation (HSFDC) 
Chandigarh to obtain the comments alongwith copy of relevant rule n this regard within 
8 perod of 15 days positively from the receipt of communication 11 this regard 

The department suppled the comments on 5 11 2020 and the same was placed 
before the Commuttee i 1ts meeting held on 10112020 After scruttnized the 
comments, the Commttee was satisfied and decided to drop the matter
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Representation of Gram Panchayat Kirmach, Block Thanesar, 

District Kurukshetra agamstthe illegal cutting of Safeda Trees 
from फिर land of Shamlat (Kalupatti) 

In its meeting of the Commuttee held on 13 08 2020 at 1230 PM 8 Haryana 
Vidhan Sabha, Chandigarh, a representatton of Gram Panchayat Kirmach Block 

Thanesar District Kurukshetra was recetved regarding illegal cutting of Safeda Trees 
from the land of Shamlat (Kalupatth) was discussed After examie the said 

representation the Commuttee has recommended to refer the representation to the 
Additional Chief Secretary to Government Haryana Forests Department and फिट 
Principal Secretary to Government Haryana Deveolpment and Panchayats Department 
to obtamn the comments withm a period of 15 days positively from the recempt of 
communication वा this regard 

A letter dated 25™ January 2021 was sent to the said department for supplymg 
the lastest requiste informatton The Commuitee was disappomnted to note that the 
department failed to supply the requisite mformation till the finahization of this report
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Representation of Skri Kal Ram 5/0 डा Tulsi Ram, R/o Village लाना, 
Tehsil Shahabad Markanda, District Kurukshetra to operationalisation of 

electrical connection for the Tubewell 

In 1ts meeting of the Commuttee held on 13 08 2020 at 1230 P M at Haryana 
Vidhan Sabha Chandigarh, a representation of Shr1 Kali Ram S/o Shr1 Tuls1 Ram 
resident Village Nalwi Tehsil Shababad Markanda District Kurukshetra regarding 
operationalisation of electrical connection for the Tubewell was discussed After 
examme the said representation the Commuttee has recommended to refer the 
representation to the Additional Chief Secretary to Government, Haryana Power 
Department and Sub Division Officer (SDO) UHVPNL Ismailabad Kurukshetra to 
obtain the comments within 15 days positively from the receipt of communication m 
this regard 

The department supplied the comments on 16 9 2020 and the same was placed 
before the Commuttee प्रा 1ts meetng held on 1 10 2020 Afier scrutimzed the comments 
the Commuttee was satisfied and decided to drop the matter 

4
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Representation of Shr1 Rajender Kumar & others of Village Bhrokhan, 

Tehsil & District Sirsa regarding illegal occupation of 100 100 yards 

plots of SC/BC/BPL Famulies by फिट dommeermng and 

punk trend people of Rajasthani Bhat Castes 

In its meeting of the Commuttee held on 19 08 2020 at 1230 P M at Haryana 

Vidhan Sabha Chandigarh a representation of जाए. Rajender Kumar & others of 

Village Bhrokhan Tehsil & District Sirsa regarding illegal occupation of 100 100 

square yards plots of SC/BC/BPL Families by the dommeermng and punk trend people 

of Rajastham Bhat Castes was discussed After exammne the said representation the 

Commuttee has recommended to refer the representation to the Principal Secretary to 

Government Haryana, Development and Panchayats Department and the Director 

Development and Panchayats Department to obtam the comments withm 15 days 

posttively from the receipt of communication in this regard 

A letter dated 25" January 2021 was sent 10 the said department for supplying 

the latest requisite information The Commutiee was disappomted to note that the 

department failed to supply the requisite mformation | the finalization of thus report
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Representation of Shr1 Prahlad S/o Sh Dhanna Ram, House No 513, Mohalla 
Santyan, Lakshnu Vila, Band Gah, Hisar (0 provide fair yustice by taking strict 
action agamst Shr1 Madan Lzl and Five others people who have forcefully by 
tracepassing dispossessed from s house, harming/beating and robbing money 

and using castrated abuses Ianguage ete 

In 5 meeting of the Commuttee held on 09 09 2020 at 1230 P M at Haryana 
Vidhan Sabha Chandigarh a representation of Shr Prahlad S/o Sh Dhanna Ram 
Tehsil & District Hisar regarding to provide Justice by taking strict action agamst Shri 
Madan Lal and Five others people who have forcefully dispossessed by trespassing his 
house harming/beating and robbing money and प्रजा castrated abuses language etc 
was discussed After examine the said representation, the Commuttee has taken 8 serious 
note 1n this regard and recommended to refer the representation to the Additional Chuef 
Secretary to Govemnment, Haryana Home Department, Director General of Pohce 
Haryana and Supermtendent of Police Hisar to obtam the comments withmn a period of 
15 days positively from the recept of commumcation 11 this regard 

The department supplied the comments/reply on 09 11 2020 and the same was 
placed before the Commuttee held on 18 11 2020 पीटा scrutinized the comments the 
Commuttee was satisfied and decided to drop the matter
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Representation of Shr1 Shiv Charan S/o Shr1 Baldev Ram, Village Milakpur, 

Gurgaon Khor, Haryana regardmg not providing the way for his plot etc 

In 1ts meeting of the Commuttee held on 14 10 2020 at 1230 P M at Haryana 

Vidhan Sabha Chandigarh, a representation of आए Shiv Charan ऊउ/0 Shn Baldev Ram 

Village Milakpur Gurgaon Khor Haryana regarding not providing the way for us plot 

etc was discussed After examme the said representation, the Commmttee has 

recommended to refer the representation to the Prmeipal Secretary to Government 

Haryana Development and Panchayats Department and Director Development and 

Panchayats Department to obtam the comments m this regard within a period of 15 days 

positively from the receipt of commumication 1n this regard 

A letter dated 25" January, 2021 was sent to the said department for supplying 

the latest requsite mformation. The Commuttee was disappomnted to note that the 

department failed to supply the requusite information till the finalization of this report
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Representation of Shr1 Dharampal, JE & others O/o Haryana State Agriculture 
Marketing Board, Panchkula for the correction/amendment of 

Gradation List of Jumor Engineers 

In its meeting of the Committee held on 14 10 2020 at 1230 P M at Haryana 
Vidhan Sabha Chandigarh, a representation of Shn Dharampal, JE & others O/o 
Haryana State Agnculture Marketing Board Panchkula addressed to the Chief 
Admimstrator Haryana State Agriculture Marketing Board Panchkula for making the 
corrections/ amendment 1 the Gradation st of Jumior Engineers was placed before the 
Commuttee by Shn Satya Parkash Jrawta The Commuttee discussed the matter and 
observed that the request of the official 15 genmune/acceptable The Commuttee 
recommended to refer the representation to the Managmg Director Haryana State 
Agniculture Marketing Board Panchkula and the Chief Admunistrator Haryana State 
Agriculture Marketing Board, Panchkula (0 obtamn the comments m this regard within 
15 days posittvely from the receipt of communication m this regard 

A letter dated 25" January 2021 was sent to the said department for supplymg 
the latest requsite mformation The Commuittee was disappomted to note that the 
department failed to supply the requistte information till the finalization of this report 

X
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Representation of Shr1 Sonu Kumar S/o डा Netram, Village Hazampur, 
Tehsil Hans, District Hisar for taking action on the FIR No 673/2018, 

dated 19 9 2018 1n respect of missing of his brother 

In 5 meeting of the Commuttee held on 21 10 2020 at 1230 PM at Haryana 
Vidhan Sabha Chandigarh a representation of Shri Sonmu Kumar S/o Shri Netram 
Village Hazampur Tehsil Hans: for taking action on the FIR No 673/2018 dated 
19 9 2018 1n respect of missing of s brother was discussed After examine the said 
representation the Commuttee has taken a serious note 1n this regard and recommended 
to refer the representation to the Additional Chief Secretary to Government Haryana, 
Home Department Director Generat of Police Haryana and Supermtendent of Police, 
Palwal for 1ssuance of the direction to the concerned officer to take the necessary action 
and submit the report/comments प्रा this regard within 15 days positively from the receipt 
एव communication 1n this regard 

Director General of Police, Haryana and the Additional Chief Secretary to 
Government, Haryana Home Department supplied the comments/reply on dated 
0202 2021 & 04 02 2021 respectively and the same were placed before the Commuttee 
1n 1ts meeting held on 17 02 2021 After scruttmized the comments the Commuittee was 
satisfied and decided to drop the matter
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Representation of Shr1 Dharampal Laat S/o Sh Hazar Ram, Village Bhrokhan, 
District Sirsa agamst the Sarpanch of his Village for cheating with 

poor famthes by allottzng 100 square yard plots, to lus own 
fanuly members & relatives meant for SC/BC/BPL Farmlies 

In 1ts meeting of the Commuttee held on 25 11 2020 at 1230 P M at Haryana 
Vidhan Sabha Chandigarh a representation Shr1 Dharampal Laat S/o Sh Hazan Ram 

Village Bhrokhan, District Sirsa was discussed After examine the said representation 
the Commuttee has recommended that the matter be referred to the Principal Secretary 
to Government, Haryana Development and Panchayats Department, Director 
Development and Panchayats Department and Deputy Commissioner Sirsa for 
submitting the reply/comments within month from the receipt of communication पा this 
regard 

A reminder letter dated 25" January 2021 was sent to the department for 
supplying the latest requsite information The Commuttee was disappomted to note that 
the department failed to supply the requisite mformation पी the finahization of this 
report 
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Representation of Shr Jaipal S/o Shr1 Neki Ram, Village Pundrak, 

Kachhwa road Smidpura, District Karnal-appeal for justice 

In एड meeting of the Commuttee held on 02 12 2020 at 1230 PM at Haryana 
Vidhan Sabha Chandigarth a representation Shnn Jaipal S/o Shrt Neki Ram 
Village Pundrak, Kachhwa road Saidpur District Karnal was discussed After examine 

the said representation the Commuttee has recommended to refer the representation 10 
the Director General of Police Haryana and Supenntendent of Police Karnal for 

issuance of the direction 10 the concerned officer to take the necessary action and submut 
the report/comments पा this regard within 15 days positively from the receipt of 

commumication i this regard 

The department supphied the comments/repty on 09 11 2020 and the same was 
placed before the Commuttee held on 18 11 2020 After scrutimized the comments the 
Commuttee was satisfied and decided to drop the matter
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Complaint of Sh Suray Bhan S/o Sh Dalip Chand, R/o Bhojpura Sidhra, 
P S Nissmg, District Karnal agamnst ASIP S Nissing 

In the meeting held on dated 30122019 at Haryana Vidhan Sabha 
Chandigarh a complant of Shr1 Suraj Bhan S/0 Sh Dalip Chand R/o Bhojpura Sidhra 
PS Nissing District Karnal was discussed The Commuttee examine the same and 
observed that the Complamant has leveled serious allegations of corruptions against 
the ASI PS Nissing The Commuttee has taken a serious note पा this regard and 
recommended that the matter be referred to the Director General of Police Haryana and 
Supermtendent of Police Karnal for submttng the comments/reply withm 15 days 
from the receipt of communication m this regard 

The department supplied the reply on dated 27 2 2020 by intimating that the 
allegations of the complamant was found false 25 the necessary mvestigation has 
already been made 1n the matter and the same was placed before the Commuttee 1n 1ts 
meeting held on 10 06 2021 After scrutimzed/exammne the reply the Commuttee was 
satisfied with the reply and decided to drop the matter 
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Complaint एव Shr1 Rampayara S/o Shr1 Mangat Ram Balmiki, Ward No 11, 
Kalayat, District Kaithal agamst Shr1 Sumil Saran, IAS, 

Director General, Treasury and Accounts Department 

In its meeting of the Commuttee held on 13 08 2020 at 1230 PM at Haryana 
Vidhan Sabha Chandigarh a Complant of Shr1 Rampayara S/o Shn Mangat Ram 
Balmik: resident of Ward No 11 Kalayat, District Kaithal to take action agamst Shr 

Suml Saran JAS Director General Treasury and Accounts Department was discussed 
After examine the said complant the Committee recomrended to refer the complamt 
to the Additional Chuef Secretary (0 Government, Haryana Treasury & Accounts 
Department to obtain the comments 1n thts regard within a period of 15 days positively 
from the receipt of this communication 

The department supphed the comments on 9 10 2020 and the same was placed 
before the Commuttee held on 14 102020 After scrutimzed the comments, the 
Commuttee was satisfied and decided to drop the matter
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Complaint एव Shr1 Jaiveer Singh Ranga S/o Shr1 Ramswaroop Ranga, 

Naib Tehsildar, Thanesar to take legal action under 

Aftrocity Act against Shn Akhi} Pilam, TAS 

Sub Division Officer, Thanesar 

In its meeting of the Committes held on 30122020 at 0100 PM at 
Haryana Vidhan Sabha Chandigarh a complaint of Shn Jaiveer Singh Ranga 

S/o Shn Ramswaroop Ranga Naib Tehsildar Thanesar was discussed After examie 
the said complamt 1t has been observed that the Semor Officer has caused 8 serious 
offence of atrocity The Commuttee has taken a semous note m this regard and 
recommended that the matter be referred to the Chief Secretary to Government 
Haryana and Director General of Police Haryana for submitting the report/comments 
within 15 days from the receipt of communicatton पा this regard 

The DGP supplied the report/comments on 05 022021 and फिट same was 
placed before the Commuttee mn 1ts meeting held on 17 02 2021 After scrutimzed/ 

examme the reply the Commuttee observed that a copy of such report of Director 
General of Police be sent (0 the representionist by asking lum whether he 15 satisfied 

with the mvestigation made by the Investigation Officer or not and पी not submut the 
comments with valuable reason in this regard Now पाठ matter will be consider m 

subsequent meetings
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Complamt of Shri Rajpal Parjapat, President Daksh Parjapati Shiksha AVM 
Samay, Sewa पाप (Regd ) Kumhar Sama of Village Garhi Bohar, 
Rohtak agamst Sh Jai Bhagwan Councillor of Ward No 9 & others 

का respect of remove the Board of new constructed Chopal/ 
Dharmashala as well as dispossed the same by force 

In its meeting of the Commnttee held on 30 12 2020 at 01 00 P M at Haryana 
Vidhan Sabha Chandigarh a complamnt of Shri Rajpal Parjapati President Daksh 
Parjapati Shiksha AVM Samaj Sewa Samuti Village Garhi Bohar Rohtak regarding 
remove the sign board of Chopal/Dharmashala of kumhar Community and dispossessed 
from the same by आप कक्ष Bhagwan Councillor of Ward No 9 & others non socials 
elements was discussed After examine the said complamnt the Commuttee observed that 
due to such non social activities by non social elements the sentiments of the people 
belonging to caste Kumhar (Parjapat) community बाद being hurts The Commuttee has 
taken a serious note 1 this regard and recommended that the matter be referred to the 
Deputy Commusstoner Supermntendent of Police and Commussioner Muncipal 
Corporation Rohtak for submutting the report/comments within 15 days from the 
receipt of communication m this regard 

The Commuttee was disappomted to note that the departments failed to supply 
the requisite information | the finalization 01015 report
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Complant of Shri Satyanarayan & others belongmg to Kumhar community, 
Village Samchana, District Rohtak 

In 1ts meeting of the Commuttee held on 17 02 2021 at 0] 00PM at Haryana Vidhan Sabha, Chandigarh a Complaint of Shn Satyanarayan & others belonging (0 
Kumhar community Village Samchana District Rohtak regarding measurement and making the entries पा the revenue record of land of Aave Pajawe belonging to Kumhar 
Commumty etc was discussed After examtne फिट said complamt the Commuttee has recommended that the matter be referred to the Deputy Commussioner Rohtak and 
Supenntendent of Police Rohtak for submitting the comments/action taken report within 15 days from the receipt of commumication m this regard 

The Commuttee was disappointed to note that the department failed to supply the requisite information 011 the finalization of this report 
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Instructions No 22/133/2013-1 GS वा, dated 4" May, 2018 of the 
Government of Haryana, General Admumstration Department 

(General Services पा Branch) to the matter of backwardness and 
mmadequacy representation of Scheduled Castes पा 

Promotion पा Group C&D 

Instructions No 22/133/2013 1 GS Il dated 4™ May 2018 1ssued by the 
Government of Haryana General Admmmstration Department (General Services पा 
Branch) regarding providing the representation 1n the promotion 10 the Scheduled caste 
category was placed before फिट Commuttee by Shn Satya Parkash Jrawta, MLA 1n 15 
meetng held on 14 102020 at 230 PM at Haryana Vidhan Sabha, Chandigarh and 
stated that such mstructions are not being implementig 1 true spit as the employee of 
SC Categones are not bemng permoting accordingly After examme the matter the 
Commuttee observed that 1t 1s fact that such instructions are not bemg mmplementing पा 
true spint The Commuttee has taken a serious note m this regard and recommended to 
refer the matter to the Chief Secretary to Government, Haryana General Services पा 
Branch to submt the comments m this regard within 15 days positively from the receipt 
of communication पा tius regard 

The department supphed the comments/reply on 06 01 2021 by mtimating that 
the matter 15 sub justice as the same 15 pending पा the Hon'ble High Court The reply 
was placed before the Comuuttee held on 13 01 2021 After scrutimzed the comments 
the Commuttee was not satisfied with the reply However the Commuttee decided that 
the matter be kept pending and the same may be considered m the subsequent meeting
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Instructions No 22/10/2013 1GS पा, dated 15 May, 2015 of the Government of 
Haryana, General Admmstration Department (General Services दा Branch) 

regarding promotion to Scheduled Caste category’s employees i Class दा & TV 
posts 1n the services of Haryana Government/ Government Undertaking and 

Public Undertakings Sectors 

Instructions No 22/10/2013 105 पा dated 15" May 2015 ssued by the 
Government of Haryana General Admmstration Department (General Services पा 
Branch) for providing the promotion to the Scheduled caste category s employees था 
Class पा & IV posts 1n the services of Haryana Government/ Government Undertaking 
and Public Undertakings Sectors was placed before the Commuttee by आता Satya 
Parkash Jrawata, MLA 1n 1ts meeting held on 21 10 2020 at Haryana Vidhan Sabha 
Chandigarh After examine the matter the Commuttee observed that such wstructions 
are not being implementing घा true spint 85 the promotion are not bemg made by the 
departments of Government as per such mstructions The Commuttee has taken a serious 
note m this regard and recommended to refer the matter to फिट Chief Secretary to 
Government Haryana General Services Il Branch and submit the comments 1 this 
regard withun 15 days positively from the receipt of communication mn this regard 

A letter dated 25™ पा; anuary 2021 was sent to the said department for supplyng 
the latest requisite mformation The Commuttee was disapponted to note that the 
department failed to supply the requisite information till the finalization एव this report 

-
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Report of NGO पा respect of atrocities commiited agamst Dalits m 
District Mewat, Haryana 

A report of NGO m respect of atroctties committed agamst dalits in 
District Mewat was placed before the Commuttee पा its meeting held on 17 June 2020 
at 1230 PM at Haryana Vidhan Sabha, Chandigarh After examme the said report, the 
Commuttee has taken a serious note m this regard and recommended to refer the matter 
to the quarter concerned 16. the Additional Chief Secretary to Government, Haryana 
Home Department Director General of Police Haryana and Supernntendent of Police 
Mewat to obtan the comments withm a period of 15 days from the receipt of 
communication m this regard 

Thereafter the department supplied the replies on 07 07 2020 and 29 07 2021 
and the same were placed before the Commuttee 1n 1ts meeting held on 13 08 2020 The 
Commuttee was not satisfied with the reply and decided that the matter will be 
reconsidered पा the subsequent meetings
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Procedure for dealing with implementation ए the recommendatrons/observations 

of the Commnttee on the Welfare of Scheduled Castes, 

Scheduled Tribes and Backward Classes 

After presented the report to the Haryana Vidhan Sabha copies thereof will be 

forwarded to the Admimstrative Secretanies concerned with the subject matter of 

the Report by the Secretary Haryana Vidhan Sabha 

The Admimstrative Secretaries concermned with the subject matter of the Report wall 

consider the recommendation of the Committee A copy of the letter being 

endorsed to the Head of Department concerned simultaneously 

On the receipt of the report of the Commttee the Heads of Department/ 

Admimstrative Secretary concerned shall furmsh therr comments on the 

recommendations of the Commuttee on the Welfare of Scheduled Castes 

Scheduled Tribes and Backward Classes 

The Adminsstrative Department concerned will then take immediate steps for the 

mmplementation of the recommendations of the Commuttee concerning 1t It wall 

take फिट case to the Mmster Incharge of the Department of the Council of 

Minusters 85 the case may 06 

The case m which the Admimstrative Department does not agree with the 

recommendations of the Commmttee will forward to the Secretary Haryana Vidhan 

Sabha, with detailed reasons for comments Then Secretary Haryana Vidhan 

Sabha will forward these comments to the Department of Welfare of Scheduled 

Castes and Backward Classes to examine such case and offer their comments 

The Admmustrative Department will then take immediate steps for arriving at a 

decision 1n such cases referred to the Mimster Incharge of the Department or to 

the Council of Mimsters 1f necessary for mcorporating m the Memorandum for 

the Council 

After taken the decision at the appropnate level the same will be communicated 

to the Secretary Haryana Vidhan Sabha by the Admunistrative Department by 

providing a copy to the Commussioner and Secretary to Govt Haryana of Welfare 

of Scheduled Castes and Backward Classes Department 

Cases mvolving disciplmary action financial and other irregulanties should be 

placed before the Mimister concemed or the Council of Minsters 85 the case may 

be even though the recommendation of the Commuttee on the Welfare of 

Scheduled Castes Scheduled Tribes and Backward Classes 1s proposed to be 

accepted The cases mvolving financial wrregulanties wall mvariably be decided 

1n consultation with the Finance Department 

The Secretary Haryana Vidhan Sabha will prepare statement showing the action 

taken on the Report of the Commiuttee and place 1t before the Commuttee Further 

comments of the Commuttee 1f any will be communicated to the Admimistrative 

Secretariesto the Government of Haryana for necessary action 
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The Vidhan Sabha Secretartat will maintain a hst of outstanding recommendations 

of Commuttee on the Welfare of Scheduled Castes Scheduled Tribes and Backward Classes 

and periodically remind the Department concerned Every effort should be made by the 

Admimstrative  Secretaries/Head of Department to expedite the action on the 

recommendations/observations of the Commuttee and this work should be treated as a 

general rule on Top Prionty 08515 
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